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mr A,Aﬁmed for the applicanfs,

Mr S.AlL,Sr.C.G.5.C for the
respondents;

As the{quesﬁion raised is covered =
by earlier decisions the 0.A. is
admitted. Iésue notice to the respon-
dents. Returnable forthuith. Mr S.AlL,
Sr.L.G+5.C waives notice. By consent
taken up for final hearing.

Argumgnts of both the counsgl
heard and concluded. Judgment delivered
in open Court. The 0.A, is alloued in
terms of the order. No order as to
costs.

A copy of the order dated 24,8.95
passaed in 0.A.124/95 and 125/95 shall
be mads part of record of this 0.A.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUUAHATI 2EYCH,

Original Applicatién No.217 of 1995

.“;,‘ ) $ ) uith . R ‘ \\
L T ~ griginal Application No.218 of 1995. ‘ ‘
Date of Decision : This ths 18th Day of Octiber,1395.
The Hon'ble Justice Shri M.G,Chaudhari,Vice-Chairhan.,

The Honfblie Shri G.L.Sanglyine) Member (Adminxstrative}

0.A.N0.217/95 T |

311640 Shri G.C.Mondal & 23 others,
All are serving in the office of the ' . -

e Carrisen Emgineéi;:868.EUS C/o 99 APD. .. . Applicants

AY

- Yersus - ,

1. Union of India represented by
the Secretary, Defence, ’

Govt. of India, New Delhi.

2. The Garrison Engineer,

868, £Ws, C/o 99 APO.

The Garrison Engineer, :

. .. 863 Eus, C/O 99 APOO . ! ¢« » & !"'.QspondentSQ

(o)
.

0.A, No.218/95

" 238016 Shri K.P.Pillai & 225 gthers.
All are serving in the office of the
Garrison Engineer, 868 EWS C/0 99 APO. . .« . Applicants

- Versus .~

1. Union d? India represented by the
Secretary Defence, Govt. of India,
New Delhi, ‘ '

2. The Garrison Engineer,
" 868 Eus, C/0 99 APO. -

%, The Garrison Engineer, ‘ - ,
’ 869 EUS, c/0 39 APO. ' . » « Respondents

For the applicants in both the cases 3 By Advecate Shri A,
Ahmed .

For the respondents. in both the cases 3 By Advocate Shri S,
. ' Ali;sr.!:ol;osncc

P

CHAUDHARI.J, V.C,

0.A.N0.217/95 ¢

As the question raised is covered by earlier decision

the 0.A, is admitied. Issue notice to the responcents,

Returnable farthuith, Mr $.A2i,5r.C.G.S5.C waives notice and
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appears for the  respondents., Calkéd\out for final hearing. t .

\
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G,A N0 ,218/5
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As the question raised iy covered by earlier decisions
the D.A., is admitted., Issue notice to the Eespondenﬁs.
Returnable forthuith, Mr 5,A1i,5r.C.6.5.C waives notice and

appears for the respondents.'Called out for final hearing..

[}

As the clalmsnade in both the above 0.As are identical

T these are dlsubsed of by-a common order. The, appllcants i .
the respective appllcations are granted leave to agitste
their claim in the single application.

Facts of 0.4, No 211/94-

~

The 24 appllcants concerned in 0. A 217/95 are civilian
employees belonglng to uroup A, 8, C and O ard are Serving
in the Defenke Depart ment Frcm recpéctlue dat;s since 1963
North East Reglon but have been poated as 01v¥llan enployees
in Nagalsnd in the office of Garrison rngme ; 868 EWS
C/0 39 A.P.0, Their grievance is that they are eligible to
‘be'péid : '
(i) Special (Duty) Allouance (SDA), |
{(ii) House Rent Qllouance (HRA) at the rate of 15% on
the monthly salary with effect from 1. 10 1986,

Special f‘onppnsatory (Remote Locallty) AllDL’dan

o~
| dd
fate
|
N

with ef"f‘ect from 1.4,1993 and . o

(iv) Field Service Concession uith effect from 1.4,1333

but that these benefits are béiﬁg urongfully.depied to them
by the feépqndents. They‘blaCEd:reliance upon the earlier
‘decision in 6,A.Aé/91. 1t also appears that the applicants
had filed Civil Suit No0.265/89 praying for the aforesaid |

benefits and theg suit was decreﬁﬁ. However aczorcing to the

w1105 -yrku( 9
applicants the derLG is not obeyed by rbapcr:enfsﬁ HE R

Av i e 4“'6
a ety belng withoot 1ur15d1utzon. .
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4“ Facts of C.A.N0,.218/95 ¢

The 0.A. 218/95 bas been Flled by 226. appkicants. They ¥

are all 01v1lla1 employees belonglng ta Group 'C! serving

-'N

in the Gerenc e Par“ﬂﬁ*'?rcm raspactive dates sinca 1963 .
They also clalm the benefits of
(1) 5pecxal (Duty) Allowance

(ii) House-Rent Allouance, o . -

4

(iii) Special Compensatory(ﬁemota Locality) Allouwance and

f o« AY '
{iv)} Fisld Service COHCSSQlOH in the same manner

and on the same ground§as claimed by the applicants in the
other 0.A, o~ . - .

in support of the cleim for Special{Duty) Allouwance

relisnce is placed upon the OeFenCe Ministry O. M. No.4{19)/

. 83/0,Civil-1 dated T...GSQ and Defence Ministry Memorandum

No.20014/3/83-1V, Reliance is placed upon the Circular
issued by the Government of Lndiazuministry of Finance
No.11013/2/86-E.11(B) dated 23.9.1986 in support of the
claim-of HRA at the rate of 15% applicable to B Class cities.
The claim far Sp801al Compensatory(Remote Locality) Allouance
meant for Defence department LlVlllan employees is based
upon the letter of Nlnlstry of Defence, Government of India
No.8/37269iésip§3(é)ﬁ%eg/b(éay)ASérwiées dated 3141495 with -
ef fect from 1.4,93, Lastly, the Field Service Concession5
are clzimed on tHe basis of letter No.16729/0RG4 (civ.) (d) .
dated 25.4.54 issued by the Army Headquarter in pursuance
of letter of Goaernnpnt of India dated 13.1. 94. ‘ ’ '
- The Hon'ble Supreme,Count has,nou held that employeces
av1ng "all India transfer llablllty who vere appointed '
outsxuc North East Reglon but have been posted in the aaxd

Region are eﬁtltled to tho baenefit of payment ‘of SDA under

CDntd‘A 4,44

i S




t

§ - . - )

the Memorandum dated 14.12.1983 relled upon by the appllcaats.’

(ﬁee dDClSLOH of the Hon'ble Supreme Court in. ClVll Appeal
N0.834 of 1995, Chlef General Manager (Telecom), N.E.TELBCOm
- Circle & anotner VSe uhfL fejsndra 1 _Bhattaghariee & othors
4 gTiqag(q}3L490~ .
dated 18 1 95; We have considered thls aspect as well as the
qUestlon of ellglblllty of House Rent Aliowance, Spe {*a
‘Comoensatory (Remote Locallty) AllouanCe and Fleld aerV1ce
ConceSSLOnﬁln our aorder on U.A. 124/95 wit h 0.A.125/95 dated
24,8,95, The applicants.in those. cases uere also Jefence
" civilian employees like the applicants serving Onder the
iGaffi;on Engiﬁeer and who had been posteo in the tate-c
magaicnd. Hrner examnlr‘s *he'relehant ﬁ;t rials we have

held that the applicants are entltled to get all these

benefits. The -applicants in the instant O.As and the appllcants

.ih those cases were also plaintiffsin the same Civil Suit
‘namely 265/89 and they are all‘identidally placed. We are
satisfied t yat for the same reasons as are recorded in the
common order aon the aforesaid tuo applications namely O.A,
124/95 and O.A. 125/95, similar order may be passed in the
nstant appllcatlons. Although the applicants claimed.éDA
from NOVember,1993 ue shall allou that claim uwith effect
from 1.12.1988 as was done 1n'+he carlier cases. Similarly
in so far as the HRA is COnCerned the relief will not be

granted as prayed bqt as uas gnanted in the earlier cases.

Other tuo reliefs uill also be similarly granted as was done

in the BarllPI cases.

fFor the 1Foresald reasons following order is

~

passed 3

(A) O.A. r\zo‘zw/ 95:

i) 1t is declared that SDA is payable from 1.12.1323.

contde Deee

r




P ii) (a) The tespondsnis are directed to pay to the 4

A “applicants Special (Duty)-Allowance (SDA) uith effect from

the date of actual posting in Nagaland con-or affer 1.12,1988
as the cése may be in respect of each zpplicant and continue

.

: v » . NP1 . 3
to pay the samz so long as the concession 1s admissible.

in

o
3

=

(b) Arrears Fria *he dote of acil nosting

pot

s
i

- » Nagaland on or &ftegs 1,72,1988 upte date to be paid'uithiﬁ

three months from the date of receipt oF copy of this order.

ST e e e e e e e s = e Do
- v e i o 4

i11) ‘(a) It is deP]ared that SCH\RL, is deODLB from

’

(b) The respondenis sre directed toc pay to the

applicants STA{RL} wuith.sf rom Lhe date of actual

o
(.’
[y}
..,,

posting in Nagalend cnor &fter 1,?0.1986‘85 the case may

be in respect of each applicant and to continue to pay
the same so long as the concession is admissible.
(c)_Arrears Fron ihe date of actual postingin

Nagaland on or after 1.10.1986 upto date to be paid Ulth;ﬂ

a period of three months from the date of communlcdtlon
of this order.

iv) (a) It is declared that F3C is admissible from

1 4,1993.

{b) The respandents are clreCned to exuewd the
‘ FSC to the appllcanus in the presgrlbed manner with eFFect

from 1.£4.1333 or From the date of actual appointment as
1
the case may be ln rpqpeut of each applicant upto date

and te continue to give the same so long as admissible.

o v) (a) It is declared that HRA is admissible as
indicated belou?

(b) The.respondents are directed to pay HRA to

the anpplicants at t

Governaaent enployees in 8y 8—1, B-2 class cities/touwns

for the period.From 1.10,1986 or from the actual date of

.
e TR R

ne rate as was applldaale to the r‘entral'

R T




appoxntment as the case may be in respect of sach applicant

upto 28.2.1991 and at the rate 8s may be appllcab‘e fram

time to time as From’1.3.199 upto date and to coﬁtinuetA”

to pay the same 3t the rate pre crlbed hereafter.

(c) Arrears to be paid accordlngly subject to the
ad justnent of the amount as mav have already been pald to
tne'recpscgaJe nlicants durlnn the- aforesald period

touards HRA.

o ——— W

" (d) Future payment to be Tegulared in accordance

with clause {(a) above.

!\ 2 * 3 .
{e) Arrears io b8 paic ac ~arly as practicable, but

"-‘J

not 1ﬁter-than a'periﬁd of th%ee éanths from the date‘of.
coﬁmﬁniéatién,gf this order togihe respondents.
"The original application i% alloued in terms
of the aforesaid order. No ogcer as to r*-ccts
A copy of thé. order dﬁted 24.8. 95 passed in
é.A.N0.124/95 and 125/95 shall be made part of record of
ghis OLA. . ) ’

(8) 0.A,No. 218/95:

i) It is.Qeclared that SDA is payable fxom 1.12.1988."
ii) (a) The rsspcndents are direct®d to pay to the |
éppliCants Special (Guty)’S 11auance (SDA)Y with effect
from the date of actual pesting in &agaland Oﬂ‘or after
1.12.1588 as the casé'may he in respect of e&ch applicant
and continue to pay the same so long as the gonCGSSion is _
,admiésible.'
(b) Arfears Frém theg date of actual posting in
Magaland on or after 1.12.1988 upto date to be paid -
within three months from.tﬁé date of receipt of copy of
this order. |
1ii)  (a) it is dec lared that SCA{RL) is payable from

1.10.1986,

e




&

5 in “espect 5]

of three months from the date of communication

' , ' 0
(b) The respondents are directed ta pay to the

applicants SCA(RL) with effect from the date of- actual
posting in Naéalgnd on or after 1.10.1986 as the case may
f sach

FN 42
pplicant and tg ~ontinue Lo pay

- s 1w

ﬂ)

the, same so long as the concession is admissib le.

(c) Arrears fraom the date of actual posting in Nagalano

on or after 1.10.,1986 gpto‘date to be paid within a perroq.‘

at cf this

e

ordere.

iv) (a) It is declared that FSC is- admissible from

7

1.4,1993.

s sre directed te extend the F5C

N

b} The responden
tc the applicants in the prescribed manner with effect
from 1.4.1993 or from the date of actual appointment as

the case may be in respect of each applicant upto date’

.and to continue to give the same sO long as admissible.

v) (8) It is deGlared that HRA is admissible as
indicated Belou : '
| (b) The respondents are directed to pay HRA to the
applicants at the rate as was applicable to the Central

Government employees in B, B-1, B-2 class cities/touns

for the period from 1.10.1386 or fraom the actual date of

appointment as the case may be in regpect of each applicant
uptd 23\2.1991 and at the rate as may be applicable from
time to lee as from 1.3.?991 upto date and to continue
to pay the same at.the rate prpsrrlbed hereafter.

(c) Arresrs to be paid accordingly subject to the
ad justment of the amount as may have already been paid to
the fespective applicants during the aforesaid period
touards HRA.

(d) fFuture payment to be regulated in ascordance with

~1aitep (8) above.

- —————————— B
pm— -y S———
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not later than a period of three mont hs from the date

communication of this order to the respaondents.

-

in

.
(““‘.
-

(§+]

the aforesaid order. No order as to costs.

A copy of the order dated 24.,8,.95 passed in 0O, A

No. 1?u/95 and 125/95 shall be made part of record of

this D.A.
_ 5d/- VICE CHATRman
' Sd/~ mEnaeR (A
.. e — -
g — ‘*ﬁ-—-—.\;,\-'—'w_..___-—-«-.__

Peanry
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{e) Arrears to be paid as sarly as practicable, but ..

of

ginal application is allgued in terms of

-
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| g\e\/m Tn .the Citral Administrative Tribunal
* o gmwlhatd Bench at Guwahati

O.A..v No. “,)\\Z “of 1995

shri K.P. Pillai & Others

Applicants.
= Vs -
Union of India & Others
Respondents.
INDEX
 Sl.N. Description of Documents Page No.
1. Application _ ooo_oooo.ooooooi ] 1 to 17.°
2, S.D.A. as per Mefo No. 20014/3/83-E-IV g b 2l
Govt. of India, Ministry of Expenditure
New Delhi dated 14 Dec 1983 (Annexure-I
3. HoR, 4. as per Circular No. 11013/2/86-I-11 227 24
(H) 23-9-86 issued by Govt of India 4
Ministry of Finance (Dept. Expenditure)
New Delhi 23-9-1986 (Annemre-52) '
4, Judgment & Order of O,A. No, 48/91 dated 25+ 29
"* ’ 26011093 (Annemre"g(i)
5. Special Compensatory (Remote Locality) 30
| as per letter No. 16037/R/A2 HQ 3 Corps
(Mnnexure=-3)
6. Letter No. SB/37269/AG/PS3(a)/168/D/(Pay) 3 (4p 4|
dated Services dated 31.1.95 (4nnexure 3(i) o
7 Field Service Concessions vide letter No. Q"l o 49
16729/004 (Civ)(d) 2sth April 1994
(Annexure=~4)
8. - Photocopy of Office Memorandum issued Jt.
Secy the Govt. of India (Annexure-5) ZCZL'H’ ¢l
9. Judgment and Order dated 19.12.94 passed

by the D.C. (Judicial) Dimapur, Nagaland. {7+ 52

Filled Ay

A

@W%Wg(v \015 .‘ o Avo‘ea_té. 2085



.ﬂ
\‘ ) " lé

b NG
-~

3

Y

In the Central Administrative Tribunal
Guwahati Bench, Guwahatl -

Application under Section 19 of the Central.
Administrative Tribunal Act 1985

Case Hax 0.4, No. ) @ of 1995
BETWEEN

1, 238016 Shri K.P. PIllai, Fitter HS-II.
2. 220335 Shri K.V. Gopinathan, Elect (SK).
3. 238268 Shri S. Karim V/Man,

4. 246903 Shri B.K. Dutta, Mate.

5, 239892”811:*1 K.X. 'Damodaran ‘Na_;.i’r,‘ FOM(SK).

6. 208188 Shri Matilal Mahato, Mag.

7, 220308 Shri Brinda Patra, V/Man.

8. 243899 Shri B.B. Sonar, Mate.

9. 238015 Shri D. Bobi, fitter Pipe (SK).
10. 243733 Shri Nilimaya Chanda, FGM (SK).
11, 220075 Shri R.P. Yadav, FGM (SK),

12. 243516 Shri Remananda Singh, Yadav, Maz.

13, 220061 Shri Sant Raj FGM (SK)

14, 237856 Shri Kailash Prasad, Fitter HS-II,
.15, 243626 Shri Brijnandan Mahato, Maz.

16. 237882 Shri Jainath Koiri, V/Man,

17. 238365 Shri Mon Bahadur Thapa, V/Man.

18, 220115. Shri Mahabir Das, Chow.

19. 220109 Shri Ram Girish, Harijon, Chow.

20, 242529 Shri Inderdeo Mist‘ry, Maz. 4

21. 242 237925 Shri Satya Narayan Sah, FGM (SK).

. 22, 255608 Shri G. Ramaiah, FGM (SK).

Contd.....P/2,

(ﬁ»u ﬂ?“ﬂez)

'L(M’kl 2199 5



oA

23.

25.
26,
27,
28.
29.
30,
31.
32,

- 33.

35,

37,

38.
39.

" 40,
41,
42,

43.
44,

45,

46.

47,

48,
49,

50.

238014
237888
222074
237212
237890

237990

238292
237928

220064
238233

237878

238363

238141

242609

237019

243797

238365
238519

237897

362396

238386
265374
243487

238434
220113
243518
243730

- 2 -
Shri A.G. Mathew, Pipe Fitter (SK).

Shri T.M. Babukutty, Fitter HS-II.
shri Ram Sarik, ‘V/Man,

Shri Lal Bahadur Bhagat, V/Man.

Shri Ram Jatan Yadav, Mate.

Shri Basant Shaw, HMate.
Shri Udesh Ram, Mate.

Shri K. Radhakrishnan Nair, FGM (SK),

Shri Shiv Chand Koiri, Mate.
Shri {ékhu Ram Mate. _‘
Shri Ram Prasad Shaw, V/Man.
Shri SaheeB Hazam, Mate. :
Shri Ram Daur Koiri,_V/Mgn.

Shri Nagina Prasad, Phumber.

8Shri Brinchilal Yadav, V/Man,

Shri Subhakar Chowdhury, Chow.
Shri Karna Bahadur, V/Man, Nepal..
Shri Rem Roop Kairi, Mate. |

shri S. Fransis, V/Man,

Shri M,A. Sharma, Mate.

28R 238359 Shri Dil Bahagur, Mate.

Shri C. Gopi V/Man.
Shri Saikh Mastan FGM (SK).

Shri Tulshi Reddy, Maz.

Shri Himlal Sharma, Maz.

Shri Ganga Bahadur, Chow.

Shri Khemlal Sharma, Maz.

Shri M. Parasuraman. Maz.

Contd....P/3.



51,

52.
53.
54.

- b56.

56,

57,

58.

59,
- 60,

61,
62.

- 63.

65.
66.

67,

68.
69.
70.
71,
72.
73,
74,
754
76,

77.

78,

79,
‘80,

237962
243749
237868
243519
2BTRERX
243571
243515
220054,
263650
243514
228925
220102
237493
237484:
243904
237292

238362 .

237931
220067
238491
220272
1242616
237993
243600
238138
255608
220315
237991
.243518
243742

Shri Pandhu Naik, V/Man.
shri Bir Bahadur Murya. Elect.

¢

(SK).

Shri Ghandreswar Singh, FGH (8K).

Shri Abhiram Das, FGM (SK).

243724 Shri Sanat Xr. Mondal MTD-II.

shri Subhash Chand Koiri, Maz.

shri Deonath Singh, FGM (SK),
Shri C. Sukumar. V/Man. .

Shri Dhan lBahadur Gurung. ' Magz.

shri I,P. Joshi, MTD.,
Shri Besh Bahadur, Chow.
Shri R.P. Singh, Plumber.
Shri Md. Hamid, V/Man.

Shri J. Pradhan, Maz.

Shri Nanda Kishor Mahato, Mate.

Shri Ramayan Koiri, Pipe fitter.

Shri Pardeshi, Mate.

Shri Chaman Lal, Mate.

Shri B.C. Tewari, Mate.
shri P.C. Patil, FGM (SK).
ShriNarindgr Kumar, V/Man.

- 8hri Keshoram Kedal, Mate .

Shri Rharkhande KOiri, Mate.

Shri Assamu Tanti, Maz.

‘Shri Chandra Rajak, Maz. |

Shri L.P. Shah, Veh/Mech.

Shri Ram Sakal Mahato, V/Man,
Shri Acholal, Mate. .

Shri 8.K. Mondal, Elect (8K),

‘Shri Jay Prakash, Harijan, Magz. .

Contd....p/a,



8l. 220213
82. 310013
83, 238142

84, 238008

85. 243898
86, 243503
87, 243750
88. 238006
89. 237220
90, 238134
91, 243531

92. 237851

93, 243729

94, 287997

95. 224462

96, 243432

- 97. 468512
98, 237992
99. 237855
100, 243412
101243499
102.243787
' 103.243141

104.243784

105, 337877
106.238133
107.237626

108.220282 -

1 109.237876
110. 237884

: . - |

Shri Baljit Rem, Mate.

Shri Satyanarayan Das, Mate.

_Shri Sipahi Prasad, Mate.

Shri Motichand Koiri, Mate.
Shri Rajesh Kr. Khatl, Maz.

Shri Murari Mahato, Mag.

shri Sheo Kr. Prasad, Maz.
shri B.D. Sahni, Ch/Elect.
shri H.P. Mahato, I/Repairer.

7

Shri Md. Magbul, FGM (SK).
Shri Ram Sarup Mondal FGM (SK).

‘Shri S.K. Nair, Ch/Refg./Mech.
‘Shri G.W. Varghese, Maz.

Shri Shivpijan Singh, Mate.

Shri Bahar Yadav, Mate.

Shri Shivmuni,iaﬁxx Mate.

‘Shri Pijush Kanti Bose, Mate.

Shri Jogender Prasad, Mate. -
Shri Som Bahadar, Mate.

Shri Chandeswar Ram, Maz,

Shri Sukdev Shaw; Mag;

Shri Suresh Ram, Maz.

Shri Jawat Khan, Mason. =

Shri Baliram Sharma, Carpt (SK).
Shri Rammnath Rajbshar, Mate.

Sard Md. Hamid No. 2., Mate.
Shri~Ahmaddin,_Mate.-'v

Shri Premlal Magar, Mate.
Shri Wakil Khan, Mate.

Shri Garjan, Mate.

COntdo LIS .P/5.
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111
112.
113.
114,
115.
116.

- 117.
118.
119,
© 120.

121,

122,

123,
124.
125,
126.
127,
128,

129,
130,
131,

132,
133.
134.

136,
136.

137,

| 138,
- 139,

140.

237972
238217
238520
220294

220073

237912
220289,

237895

237916.
243896
243488
238212
238145

243490 -

243812
243661

243758
243769

243781
243491
243489
243766
243757
243500
238023

238216
220118

243734

237181 .

243484

Shri Kesh Bahadur Thapa, Mate.
Shri Giriraj Puri, Mate.

shri Kashiram, Mate. -
Shri Udai Naik, Mason (SK).
Shri Babulal Dom, S/wala.-
Shri Kishori Das, Mate.

Shri N.A. Sharma, Carpt. HSeII,
Shri Premchand, Mate.

Shri Lalchand, Mason (SK).

Shri M.Cl Kar, Maz.

Shri Jeromi Elias Clari. Maz.
Shri Basant Tanti, Mate.
Shri Mukhm Harijan, Mate.
Shri Sufja Bahadnr;.Maz.
Shri'Ram'Niwas Das, Maz.

shri Shivnath Doom, S/wala,

Shri Suresh Prasad, Maz.
Shri Juit Prasad, Mate.
Shri D. Gajanand; Maz.
shri Harichand, Maz.

shri Jagadhari Yadav. Maz.
Shri 8. Pandiyan, Maz. |

‘Shri Rambachan, Maz. - |
8hri Ramdin Balmiki, S/wala, -

shri K.B, Ram Thapa, Ftr-Pipe.
Shri\Manager Ansari, Mate,

Shri Khum Bahadur, Mate.

Shri Bajendra‘Prasad,=Eleét (SK).
Shri Ram Balak Mahato, Elect-SK.
Shri Ashutosh Chanda, Elect-SK.

contd. e .P/G.
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142,

143,
144,
145,
146.
147.
148,
149.
150,
151,
152,
153,
154,
155,
156,
157,
158,
159.
160.
161.
162,
163,
led.
165.
166.

- 1e7.
1e8.

169.

- 170.
171.

238489
238215
220076
220114
220068

243578

243407
220255
238217
243788
243902
237872
238222
243580
237869

237870
243790

243521
237401

Shri

" Shri

Shri
Shri
Shri
Shri
shri
Shri’
Shri

Shri

Shri
Shri
Shri

‘Shri
 shri

Shri
Shri

‘Shri

Shri

2878 237920

220275

220162

220050
243526
243523
243559

243497

243803
243814
220158
220153

Shri
Shri
Shri
Shri
Shri
shri
Shri
Shri
Shri
Shri
Shri

Ramchandra Sahare, V/Man.
Birendar Singh, P H 0.
Nanak Yadav,‘Chqw,>..
Chandra Bhan Sharma, FGM.

R. S. Sihgh,”Mate;

Birsen Singh, M/Reader.
Ramath Sutradhar; Carp(SK).
K. Rao, Mate. | |
M.b. Shafma,_Mate.

Nathani Prasad, Maz.

8.D. Nath, Mate.

,JOginder'Mistri, Capp- HS-I.

M. P. Biswakarma,lgiack smith Hs-I,
Mon Bahadur, Cane Weaver.

Gorakh Prasad,iCh/Stringér;

Shivji Bharti, Ch/Stringer.

C.B. Chetri, Carp SK.

T.K. Baé, Karp. (8K).

P.N. Mishra, Mate.

Shri Rameswar Kurmi, Mate, &
Bhadai Ram, Mate,

Satya Deo Rajbhar, Mate.
Changur Yadav, Maﬁe.

Tara Rajbhar, Maz.

Gajen Tanti, Magz,

Panburn Tanti, Maz,

Rajendar Yadav, Magz.

Raja Ram Harijan, Maz.
Rajendar Sharma, Magz.
Bal jit Rajbhar, cnow. 
Ramanand Koiri, Chow.

Contd.....p/ 7.
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172,
173.

174,

175,
176.
177.
178,
179.

180,

182,

1830 .
- 184,

185,
186,
187,
188.
189.
190.

191,

192,
183,
194,
195,
196,

197,

198.
199,
200,
201,
202,
203.
204,

220055 Shri
220049 Shri
220154 Shri
221488 Shri
220122 Shri
220195 Shri
220198 Shri
243793 Shri

-7_

220350 Sshri R,

Rasheéd Hazqn, Chow.
Banshilal Koiri, Chow,
Mauji Rajbhér,Cth.
Damari Ram, Chow,

Eul Bahadur, Chow,
American Prasad, Chow. -
Khem' Bahadur, Chow.

G.N. Rao,Safaiwala,

Shammugam, FGM,

238007 AN TRIPATHI, FGN.

243799 K. Shaji, FGM.

243684 S, Subash, Mate,

243513, K. Laxmanan, FGM.

243746 Bishnu Bahadur, Maz.

MES/237935 Shri Shiv Kumar Thakur, FGM,
MES/1018167 Shri Dasai Rai, Mazdoor.

MES/238488 Shri Tikaram Sinar, Pipe Fitter,

MES/220056 -Shri P. Singh, Chowkider,
MES/220074 Shri Chowthi Bhagath,Chow,

MES/243642m Shri G J Thomas,Mazdoor.

MES/243590
MES/243502
MES/237901
MES/237302

MES/220104

MES/238353
MES/226070
MES/238352
MES/237961
MEs/243746
MES/243520
MES/243494
MES/238361

Shri
Shri
Shri
Sﬂii
Shri
Shri
Shri
Shri

Shri

Shri
Shri
Shri
Shri

K. Subramani,Mazdoor.
Govindan, Mate,

A‘s Reddy, Mate=PHO,
Somar Yadav,Mate,
Giridhari Yadav,Chow;
A.R.S. Rana, MfD-II.

Jagaram, Chow,

‘Ram Naresh Pandit, FGM.

B.K. Baruah, Egect (SK)
Paiso chhoi, Maz.
K. Abraham, Chow,
Ramesh Doom, S/Wala.
S R Pasi, Fittee,

.....8.'..
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206,

207,
208,
209,
210,
211.
212,
213,
214,
215,
216,
217
218,
219,
220,
221,
222,
223
224,
225,
226,

237891
220177

2284=
237968

237460

237980
237911
243868
220157
237884
220281
243 96
238123
243819

243509
243715
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Motilal Prasad, Mate (OIP)
Rameswar Shaw, Mate

P Anteny Raj, Mate

R.P. Bhagat, Painter

Deo Harijan, H/Man

P Mara, H/Man

Dulal Ch Deb, gaﬁe'

S@ri PK cnanda;_nef/Mech

Late VC Raghavan, Mrs Serejini Raghavan (Wife)
Shri K Velladurai, Maz | |
Shri Filex Lepcha, Mate

Shri V Nedichezheyan, Elect (SK)

Shri Bhimsen Kurmi, Maz

516 Bés,“Ftr , _

Shri Ramen Kirshna Pal, Mazdeor

Shri Anuradha Chanda, Maz

Wife of Late Durgadhar Pow, MPA, Mrs Junu Pow
Shri Padam Bahadur, Maz

Wife of Late MES/237927 Late Loknath, Maz Mrs, Sundari Devi
Son of Late MES/NYA TK Divakaran, Maz Shri Santosh Kumar
Wife of Late MES-15965632 S/Wala S Chatur

220256

Shri Gepaldhar. (Late)  Mrs Manjudhar (Wife) |

Now all are sefiing in the Ofdice of the GE, 868 EWS

| c/0 99 APO
~Vs=

Union of India and ethers.

"eve.. Respondents

.oooo.oop/gooo.
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1, Details of the Applicants

..

i) Name of the applicants := 238016 Shri K.P. Pillai &

égg{;thers. b

ii) Designation & Office  :- Fitter H.S,-II
Office of the G.E. 868
E.W.S. G/O 99 A.P.O.

2. Particulars of Respondents :=

i) Name and/or defsignation :1. Union of India,
of the Respondents, represented by the
. Secretary Defence,
Govt, of India,New Pelhi.-
‘ : - . 2. The Garrison Engineer,
, . 868, E.W.S. C/O 99 A.P.O.
3. The Garrison Engineer,

869 E.W.S.,C/0 99 A.P.O.

3. Particulars of the Order against
which the application is made := ‘
i) The application is made for non-implementation of
(1) Memo.No. 20014/3/83-IV Govt. of India, Ministry
" of Expenditure,New Delhi and OLM. No.4(19)/83/D,
.Civil-~I dated 11.1.84 regarding payment of S.D.A,
(Special Duty aléowances)for ciViliah‘employees
ii) Non-implementation of Scheme of ﬂ R.A. (House Rent
Allowances)at the rate of 15/ on the monthly Salary
as per circular No.11013/2/86-E.II(B) dated 23.9.1986
, issued by the Government of India,Ministry of Finance
(Department of Expenditure)New Delhi and Hon'ble
Central Administrative Tribunal Gauhati Bench Case No.
O.A. No0.48/91 Judgment and Order dated 26.11.93.
'iii) Non implementation of Scheme of Scheme of Special
Compensatory(Remote locality)Allowances to Defence
Department Civilian employeés as per Letter No,

l'1O...
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15037/R/A2 Ha B‘Corps (A) C/0 99 APC. issued by tie under

Secretary,(Defence) to the Govt. of India and as per Govt.

of India, Ministry of Defence, New Delhi Letter No.R/37269/

AG/PS3(a)/165/B(Pay)/Services) dated 31.1.95.

iv) Nom-implementation of Scheumes of Field Service consecessions
to civiliens/employees of Defence Service contained in
letter No.16729/CRGL Civ) (d) dated 25th April'1994 isswed
in peesuance to Govt. letter No. 37269/AG/PS 3(a)/D (Pay/
Services) dated 13.1.94 with effect from 1.4.93.

4, Jurisidictiorn of the Tribumal

The applicants further declare that the subject matter is

withim the jurisdiction of the Tribunal,

5. Limitation 3

The applicants further declares that the application is o
within the limitation prescribed in Section 21 of the

Administrative Tribunal Act, 1985.

6. Facts of the Case :

The facts of the Case in brief are given below :-

6.1~ That your humble applicants are all Imdiaam citizen

as such they are entitled to all the right and privileges
gauranteed under the Constitution of Inlia. The applicants
are all civilian employees belong to Group C aad they

are serving in the Defence Department since a long time.
Some are working since 1963, some are from 1964, some

are from 1981 and some are from 1987 aand onwards.

62.~ That the applicants are from outside North Eastern
Region and now they are serving in different capacities as
Central Govt. Civilian employee in Nagaland im the Office
of GE 868 EWS/ C/C 99 A.P.C. They are serving as Electriclmans

M{Reader, Carpenters, fitters,V/Han, FGM, Pipe Fitterss,

«.p/11..
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plumbers, Mate, Mazdoors, Charge Electrician, Refig. Mechanic

and Safaiwala etc,

6.3

6.4

That all the applicants have got a common grievances,
common course of action and the nature of relief
prayed for is also seme-and similar and hence having
regard to the facts and and circumstances they intend
to prefer this instant application jointly and
accordingiy they Crave leave of the Hon'ble Tribunal
to invoke the power of the Hon'ble Tribunal under
Rule 4(5) (a) of the Central Administrative Tribunal
(Procedure)Rules,j987. They,élso crave leave of the
Hon'ble Tribunal and pray that they may be allowed to
file this joint petition and pursue the instant

application for redressal of their common grievance,

That under the Central Government various orders,
Memos, Circularéf the Civflian employees serving in
Defence department in Nagaland are eligible for certain
benefits for involving risk of life along with Armed
forces, These civilian empldyees are finally entitled
to the following benefits :=

i) S.D.A.(Special Duty Allowances)under the Defence
Ministry Office MemorandumnGMBi,4(19)/83/0,New Delhi
dated 11.1.84 and Finance Ministry Memo.No.20014/3/
83-E~IV Govt. of India, Ministry of Expenditure,

New Delhi (Annexure=1),
ii) H.R.A., (House Rent Allowances)at the rate of 15%

on the monthly salary as per Circular No.11033/2/86-E-
II(B) dtd. 23.9.86 issued by the Government of India,
Ministry of Finance (Departﬁent of Expenditure )New

~Delhi, the 23rd September,1986 (Annexure-2) with effect

o.p/12.oo
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from 1.10.86. Applicaats case is covered by the judgment
and order dated 26.11.93 passed by the Hon'ble Tribunal

Gauhati Bench in C.A. No. 48/91 (Amnexure=2(1).

iii)(Special Compensatéry (Remote Locality)}allowance to
Defence Departuent civilian employee as per letter
No. 16037/E/A 2 HQ 3 Corpns (a) C/0 99 A.P.0. issued by
the under Secretary(DefenCe) to the Govt. of Inﬁia(Annexure-})
and as per Govt. of India, Ministry of Defence,New Delhi
1etter No.SB/37269/4G/PS 3(a)/165/D/(Pay)/Services dtad
%,1.95 with effect from 1.4.93 (Anhexure—3(1).

iv) Field Service concessions to the civilian employees of
Defence Service vide letter No. 16728/004 (civ)(d) dated
25th April,1994 issued by the Director (1) Org.t (Civ)
(d) for adjustment General Army Head Quarter,New Delhi
(Annexure-4) issued in persuance to Govt. letter No.37269/
AG/PS3(a)/D(Pay)/Services) dated 13.1.94 with effect from
1.4.93.

6.5. That the applicants being civilian Defence employees
serving in Nagaland which is B class city are eligible
for the above’benefits but uptill now these benefits not
being entended to the applicants by the authorities there
by Respondents have -deprived the applicants from legiti-aate
dues and aﬂd'és such they have field’this joint petition

before this Hon'ble Tribunal seeking justice.

6.6. That your applicants have all India Transfer Liability
which is one of the coadition for granting S.D.A.(Special
Duty Allowances) to Central Government civilian employee.

Annexure- 5 is the photocopy of the Cffice

‘Mémorandum issued by the joint Secretary to the

Govt. of India,

lop/130 e
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6.% That your applicants héving failed to obtain the
benefits mentioned above inSpite.of their repeated
requests both oral and in writing. The applicants are
compelled to file a suit in the Court's of Députy
Commissioner (Judicial)DiPapur, Nagaland being T.S.

No.

6.8 That your appliCants along with others numbering 224
filed a Civil Suit No. 265/89 against the Union of
India and othérs before the Deputy Commissioner(Judicial)
Nagaland, Dimapur praYing fbr decree for payment of
 S.D.A., H.H.A., Special Compensatory allowances(Remote
Locality)allowances, The suit was contested by the
Union of India and others. In the said si@it the defendants
took a plea that the Court of Deputy Commissioner
(Judicial) has no juriédiction to adjudicate the above
allowance of Central Govt., employees and the case is to
be dealt with by the Central Administrative Tribunal
. Guwahati Bench. The Deputy Commissioner decreed that
suit vide judgment and order dated 19.12,94 giving a
direction to Union of India and others to pay Special
Buty Allowances, Special Compensatory (Remoté Locality
allowances), House Rent allowances by the Respondents.
Annexure-6 is the photocppy of judgment and order
dated 19.12,94 passed by the Deputy Commissioner
(Judicial)Nagaland, Dimapur in Civil €uit No.

255 of 1989,

6.9 That inépite of the aforesaid decree the Respndents are
R not paying the decreetal amount to the applicant raising
~ a point that the said decree being a Nullity having no

jurisdiction to pass the decree by entertaining the suit.

60.p/14.0
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The Res,ondents are not bound to implement tue illegal decree
and as such the despondents are not bound to pay the above
benefits to the applicants. The applicants cre not going to
execute the Decree passed in Civil Suit No. 255/89 of the

Devuty Commissioner (Judicial) Nagaland.

6.10 - That your applicants beg to state that they having
fulfilled all fhe Teras and conditions of S.0.4.,H.R.A.,
Special Compensatory (Reaote Locality allowance)filed
allc.iances and other allowances as admiséible'as Central
Govt. employees serving at North Eastern Region particu-
larly in Nagaland, they are entitled to above mentioned

benefits.

7. Reliefs sought for :

Under the facts and circumstances narrated above it is
prayed that the Hon'ble Tribunal may be pleased to direct
the HResponlents particularly Garrison Engineer 868 ' 869
EJS Dimapur Nagaland to pay the following fimancial
benefits. :=-

i) 3.D.A. as per lemo.No. 20014/3/83-E-IV Govt. of India
Jinistry of Expenditure, New Delhi and (.M. No. 4(4)/83/
D New Delhi dated 14th December,1983 with effect from
November,1983.

ii) H.R.A. as per circular No. 11013/2/86-E-II(B) issued
by the Govt. of India, Ministry of Finance(Department of
Expenditure)New Delhi, 23rd Sept'86 and Hon'osle Central
Administrative Tribunal Guwahati Bench in O.4. No.48/91,
0.A. No. 124/95, 0.4, No. 125/95 judgment and order dated
26.11.93 and 24.8.95 with effect from Septeamber,1986.
iii) 3pecial Compensatory {Remote Locality)allowance as
per letter No. 1603%7/R/A2 Ha 3 Corps (4) C/0 99 A.P.O.
datel 6.3.1995.

0009/15'00
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issued by the H.Q. 3 Corps (4) C/U 99 A.P.0. reproducing the
letter as per Govt. of India, Hinistry of Defence, New Delhi
letter No.3/37269/4G/PS 3(a)/165/D/(Pay)/3ervice dated 31.1.95
with effect frem 1.4.1993.
iv). Field Service Concessions vide letter No. 16729/CC4{Civ).
dated 25.4,94 issued by the Aray H&,Néw Delhi om the basis
- of Letter No. 37269/AF/P53(a) 90/D(Pay/Services) dated
13.1.94 with effect from 1.4.1993.
v) To pay the costs of the case to the applicants.
vi) That a:y other relief or reliefs that may be entitled to

the applicants.

3. Grounds and legal provisions :

8.1 For that the applicants being civilian employees
serving in Nagaland and being attached to Armed Forces are
eatitled to all the financial benefits mentioned above under
the various sbheme, letter,circular etc. |

8.2. For that there is no jJjurisidiction in denying the
said benefits to the applicants and the denial has resulted in

viclution of Articles 14 gl 16 of the Constitution of India

as such as other similarly situated employees have been granted

the sald benefits.
8.3. For that the applicauats having fulfilled all the

criteria laid down in the aforesaid memoranda towards granting

of S.D.A.,H.R.A.,Special Compensatory (Remote Locality)allowance,

Field Service Concessions, the Respondents cannot deny the same

to tie applicants witaout a~ny Jurisdiction.

S.4. For that it has already been conclusively held by
this Hom'ble Tribunal in otner caues that the applicants are
entitled to the said benefits and thus the Respcondents ought

to have pald the said venefits to the applicasts on their

cep/16...
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without imsisting upon the applicants to approach

any Court of Law,

8.5, For that that it is settled proposition of law
that when same principles have been laid down imgjven cases,
all other personal who are similarly situated should be
granted the said benefits withaut requising them to approach
any court of law. :

8.6, For that“the applicants having been denied the
said benefits without any reasonable excuse and without efford-
ing any opportunity of being heard, there is violation of the
principle of natural justice and abcbrdihgly proper relief is

required to b e granted to the applicants,

9. Details of remedies exhausted:

That the applZcants ddclare that they have availed of
all the remedies available to them under service rules

etc,

10,  Matters not pending with any Courts etc:

The applicants further declares that the matter regarding
which this application has been made is not pending before
any comt of law or any authority or any other Bench of

‘the Tribunal.

1. Particulars of the Bank Draft/I.P.O. in respect of
application fee:=

1. Number of I.P.O. = 8092397429
2. Name of issuing Post Office :- C:uJ»mke:b

3. Date of issue of I.P.O. t= 206.9.9¢
4. P.O. at which payable := (g wabell -

12, Details of Index:
In Index in duplicate containing the details of the
documents to be relied upon is enclosed,

17.00
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13. List of enclosure - As per Index,

~-VERIFICATION -

I, 238016 Shri K.P. Pillai the applicant No.1 serving
as Fitter H.S., II under Garrison Engineer, 868 EWS, C/O
99 A.P.O. Dimapur, Nagaland do hereby verify that the
contents from 1 to 13 of the applicants are true to my
knowledge and belief and I have not suppressed any material

facts.

And I sign this Verification on this 31 th

day of September, 1995 at Guwahati,

p Pill
‘r?ﬁo‘,)nag o1t B

Signature:
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gopvic. « Periods of leave, trasiming, €tc. In coies of 15 Aayd
peE yo-r uill be excloded in counting thr tasura pxtod
Cof 273 yopraly Officimw, OO cowplation of the fixed tecdurs
of sorvics nant fonsl ghovVe, may be con-ilcreld L{OF =asting Lo f
& otation of thelr choice s for a8 mooiblcs ‘; \

, qpe period of deputation of the Central Cowt anployesy i
to the atgteasUnion territorics of the borth - potern Regian “
. wlll gensrxally be for 3 years which ¢ Lo os.onied fe exceptional i
- cgiep in edgtudies of pd Lic servicoes o3 weil o when the ;
anpleyeeg concorad i prepared to stey longe the Adlazillie

Ocwtation gllowances will alfo bacantinue . bo patd du”ing tl
i
'l

the paryod of dsputat‘.'icn of extexied, |
(11) wetchtage for Ceattal Qoputasion/trelnin. Luon K

" nd spestal mention in gontfdential FSCOTUg. |

r

sptinfsctory prriorrecces of quties .foxr the prescribyd
tinurs fa tHe HNoith Emte shnll be glven duo cehcopaliod

o the cans of eliqgidbles oftdc rn fn LI« etes O tua Sl
(4} Promotion Li GedrS posts: .
() Dgutation tO Central timure jortg, wnd
(c) Coursee of tratnieg &broais

P oot i e .
[ S S

. -. -. o - o
o : N (9 T
T e \3 Qo.h i



- ‘ Q«“‘ ' ‘ v - -
. 1% qne general requiremant of at loast three yoars services s
‘4n we e Coire post between two Contral tenurs éaput at don

pay be:relaxel tO two yoars in deserving cazeg of metitotrious
u;ﬁéc 4n the North Esst.

-entry shall be mede in OO of 211 amployees

A-spocit
um,rgﬂdc'z‘cd ..(n}l tenurLe of service in tir lorth Kpstem
Region to that/ exfdct.
NPT e S
g ' ﬁnz M‘Eﬂ- (Dn:y);. g_lloumcesa-
ap e g G Piggy $ne

17 centeal Gpvt civili n ewployers yho hev: All India transfer
14ebility; willbe grmtad a spec al (“uty) Allousmice at the rate
of. 25 . pex cot-of basic, pay subject to o ceiling of s 400/e
pek. wonthion pos ting to! auy statica in tho Korth festern Reg ion,

. tuch Of those ¥mployets who are exanot fro@ pryroht of income
tax will, however § not eligible for this sprciol (Duty) Allowancese
gpecial. Outy): allovances v 11 be in alifition tO rny special
pay-end /or deputation (duty) Allowasnces alresly being Jrawn
s et tO the conditon thet the total of such gpacial {Duty)

arces “14x6 spaclal compens stocy G .cmote [Zoality) Allowances
constyuction allowmnCes and project Allownnces will be drawn

- seporatelyss i | C

| e :\/(i.'l):ép_acigl compgns story Al 1o ances
© o0 hsmpm pod Mechelma
%% ghq rat® Of the allowances will be 5% Of bosic pay mubject
to aminimun of & $7/- pa admisgible tO all ecployeces without

g IO 08 1imit, Tha above al lowsnces will be a¥aizsible with
- "“g;‘.g;tif.k“‘!-.lo7'92 {n the casxe¢ of Assezm.
G2 S meateur
hs roces of allowances will be mn fuliouws fof the
fhole of Maniput s~

ahy o W

Y '\',"%,q,. i:ﬁlﬁ,‘x: ‘w‘,ﬂ ?d. nmo b 2 s,‘ P.S 4w. B"J. . ’
R WUITTELE BV pay gpto 8 2 e N 15% of basic pay subject toO
e LR e e | maximan of b 15%/= A% ;

oAyt

L RTEae TetewEs .
The rates Lf the alowncas will ba & - 1lows te
-\, (p) DEffcult area - 25% of pay subject €O g minimom
o0f ~ § = i 3 maximum of
re 1%%/= o\

- - - (b)  QLRCI.anels '

' © Pay upto n 2 9/- -3 49/~ P1L :

O\g  pay abova i 2 /- - = 1%% 07 hooic pay subject
c+0 g nxiram.of B 150/« PMe.

1 \/'1?;’", will be no chang2 in th exiatiy rotcs of special

'ccnpen:.iatory_ Allowances @miscibie in ~rwacihel Predesh, Negaland
~nd 1'4zOram abd the existing ratc ol Distrebrnce allowences &

@Amiasible o spectfied areas of 1"izorom,

ot
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Loy Trwelling olloystisi b LiISL 8 porotatmont )W/
n Cosexationdf tho pruesal ruiea (BR.173) tha 1ing
ellow: e g not aimicrible tor journeyo aredy gt v connection

Lirh Lattial appolatrant, {1 crsr of journeys [OF . . ] WD tnfcelial
eooin.eal Lv g Aot {n th MNorth CLastesn Reglon, .. .ciling

<llow aces liwfor] v ofd fn .1y bud tora /second cluss rall fara

(o0 yordfaall oYy in wecaag oL [lut 493 K5, tor che Govt
greyart hleselt ni bite Frily <411l ho wirdisalbln,

(1) Travelliog ol Jouroiza oz jovrngs on. LEanellE

In ral sty ion Of criecrs holow SR 21D, Z on Ltranfer tOo & gtation
{a the teitas gilnln Region, the fxilv of the Gove gervant doas
noL acoomoeny . nim, vive Govt servont will ba nsid travelling sllowencag
ea Loar of Be LE oawy for tronsit pericd to foin che post sidwill
ve pramitted o LTy nereannel eficcis, nnto i/ra o his entitlevnnt
w8 T Y i RO X £ Govk cost or YC & sl ecuivalent of
carcying 1/3rd of nis sntitlement of the Giffercnce in wilght of
tha preecanel gffcts ho L= actually carrying s 1/3:d of hiw
eptitlarent an the ces wmay be in liuo of tho coat of traBu port .tion
of bacosce, In cast the family aocomponies the ooVt sefvaht oa
tymnfar, th? Govt selv it will e coltles to tha exiat’ 1 gtulssibla
treveling ellwmitas {nclullag the cant of cransportal. a cligignms
nf tho mimigrible datght 0f “ha bLagcaye actually cerried, The &bove
provistons 1) alad aoply for the paturn jowmnmty On trensger bk
fpexs tha North Gasterth ey lun,

§ vii) RorG miloage £9F transportrtios of porsoasl af fecte

- . S . gy W Y gy g W e gy SRR R W

¢ tranfer tm

In th~ ralaxation of ord~ rs below €R 'lie for transportation
ni the pcramncl efc-cts Oon tronsfeX tetwasn Lwo diffsrent ftstionsg
§n -t North ssstern Reglon, highsz rpx of gllovences #missible
cor tracsportetion in A’ class citics subject tO the actual ‘
ox~nliture incurrel by the Govk scrvem® will bo alaissibla’s ;

(viti)' Joinlng Lioo-mieb doze

In the csse ol Covt Betvants Locecding op leave from a
nlace of poatting in north Eastorn raclon, the n-e100 of trav’
noces 0F twd doys from the station of posting «! gtetds that
recian uill be treared o jotining time, The ougt € aa
i1 Lo almisetbl” on patura [xa 1oavt e

(ix) Lepye trawl concession
L ad

%*Mw-‘-—-w%"

A Govt servant whO leaws hif faully bshind & the old '
ducy rt-tion or snother selécted place oi remdence foX the
£smily will have to opt {on to. aveil of the exinting ]l eave® trawl
couse~3tcn o jourmay to hom towtt ooce in 8 block pexiod of
2 yours or in liue tharecf, facility of travel fof I dmge LE
enee a year from f{rom che station of posting in the porth eastern
ronrion to hig home tOwn OF plica where the tmily 1~ residing
i 4 mld.uOn the cacility for tha froily( rostrd d/t0 his
Nie anouce and B2 de~endag childrer onl y). nlso t crevel

arce ~ ytar to v, . th cmployce gt the station * posting in the
marth eoct o N ReC. M In cane the o ~n OB £Or ‘abter
ilte necdrn, tha cost of tyrawel 20 LU0 {aitial ¢ e

( 40°/¥r:  will not Lo borng by he {fice®]

Ofcicers Grgwinyg pay Of P§ Z2250/= OF pOV? ond thelr
5 1o, souce and two danand et children { o 55.:5

Joetlde
ant 24 yrs far girls) will be gllouwad a.r trave

ror Loy
VLodwnen _nph.-:l;-/‘:i)r.hor/t\cnxt ala and Colocutte and gice veroa,
whila prtonmiing Joumeys Frentionn’ in tho pr.occ.-:dtng pnragraph‘.

(x) X}M | p.onta--nll‘ :
ﬁ . w 5 -
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(0 Chiddr:n sducation Mlowancenfiostal Subgidy) ‘
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~wbare the dhildren do not accamnany the Govt servant
@ th: North Easiepn Region , children Educatf{on ~llouancesg
Upto class XIIY will be @olssible {n rasdtet of children
gtulydna o the 1amt atation ot poSling of (ha rmployee concerned’,
2! oY other station yhere the chiidrerscgtde vithout '
restriction of ‘pay draun by the Govt Rervants If children studying
in schools sre Pt in hdstels o the lact sty ton Oof postin
0T any othe station, the Govt Servant saryopnt concerned uifl'
be givaen hostel subridy without other Iéstrictions,

2. The atove orders except in gub para (

nutencis ap;ly to Caitral Gowt ¢molovees posted to And gman and
Kicooor Islaads?

3. These orders will take offect fl"h Olst ov 73 and wil) '
remeln in “orpe for a pordd of three ycars upto 3\st Oct pUT: N

o ALl exinting spacial allowance, feciltics sna concissions
axtonced by any special orders Ly the Finistri es/d0partments
of the central Govt to their cwva erployees in Lhe Horth Bagtarn
Raglon will be withdr gyn from tha dete of ofrece of the omlers
Ontadnel §n this ofsing ™Mo r and up, :

Se Spperate orde m will be 1sepod In respect of other roccamend gt iom.
of tho committe ¥afered to {n Poragraph 1 8 ~nd yhen dicisions
t

¢ In 80 far aa P sna serving in the Indlz cyd it & Accounts
Dapoetment are concernel, thoge 4miorg issne yte

& th Comptroller and hudftor Gen'ral of Indi,,

, 8¢/~ (SC Mahalik)
| Jt Secy to the Gove Of Indta
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4 o NO. 11013/2/8€-E-11(B0 Cwer (3)
/ : SOVERMMENT OF INDIA,KINISTRY OF

., FIMANCF (Department of Expenditure)

Q;;;;ﬁjz; New~Delhi the ?Brd-September 1986,

OFFICE MEMORANDUM
Sub + Recommendations of the Fourt Pay Commission Decisions -
of the Government relating to grant of Compensutory(City) o
& House Rent Allowances to Central Government Employees, =+

The undersigned is directed to say that,consequent upen
the Jucisions taken by the Government on the recommendations of
the Fourth Fay Comnmission relating to the wbove mentioned allowances
viue thés Ministry's Resolution No.14(1)/1C/86 dtd. 13th Septeaber
19C6C, thie President is pleascd to decidé that in modification of '
this ¥Inlstry o.M, No.F,2(37)-E-I1(B)/64 dated 27-11,19(5 us
emended from time to time for Cohpensatory(City) and House Rent
Allowences to Central Government empléyecs shall,be gdmicsible at

the following rates, ° -
COMPTNSATORY (CITY) AlLOVANCES )

Pay s““ze Amount of C.C.A. in class of cities
(besic pay) - - (ke p.m)

_ A B-1 B-2
Below 7.950 30 25 20
$3.55C cna_ebove but below B,1500 45 35 20
£5.15CC and above but below F.2000 75 50 20

P 2000 4nd gbove 100 75 20

hete = For 14 special locolities,where C.C.A at the ratey applica-
ble tc B-2 cless city are teing pale,frech orders will be issued
Brperciely.

11 1iCUSF_RFNT ALLOVANCE:

I:' ~Type of &ccommodation , Pay range in Amount of H,R. A.payatlp in
; to vwhich entitled revised scales Lep.m
’ *‘4 . 6F Pay for ent- A,b-1,B+2 C clucs Unclass-
i*Hdo ' 1lidnment, class ci- citles ified
-,&;10 ties, places
/xﬁ}ﬂ K) 1 2 3 4 5
ool 750-949 150 70 30
m‘ w7 e 950-1499, £0 120 50
G“ e & \‘rﬂ"l MM 1500-2799 450 220 100 .
* r.\\_J“ P 2800-2599 £00 300 150
(ﬂw‘:;g‘ s VWA at above rates shall be paid to all employces (other

than those provided with Government owned/hired eccomodution) with-
out requiring them to produce rent receipts,These employevs shall,

Cont”. to P.?




fuployées 1iving tn th

ouses subjict to their furnishing
Cértificete that they are pa'ing/contributing towards house op
brorerty tax or maintenance of the house,

30\ Where H,R,A, at 15 percent of P8y has been 8llo, ~g uhder
swecial orders, the same shall be piven 05 adoissible ip A.Bj-1

and B-2 clags Citles. In aty other cages covered by apecial order |
HRA spall be adm{sg1be gt the rate - ) Be
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Continue to bhe aponllicable,

5, Fay for. the Purpose of these orders, will be 'pay' s
defincd 1in F.R.9(21) (a) (1). 1 the case or Persons who continye
to Jruw pay in the 5cales of pay, which yrevailed prior t¢ 1,1.19g¢
it will include in addition to pPay in the pre-reviged ¢ Scales,
deameys pay, dearnegg allowance, Adéitiong] Learness Allbuance,'
Ad-hoe LA and Interim Reljer 8peropriate to that Pay, adnissible
under.crderg ip existence on 31-12-19s5, '

£, These orders hall be effectiive from 1-10-1984,
ese ¢ ¢ drom 1-10
For (. period from 1-1-1ggg to 20-9-1986, the above #1lu,ince will |
T De drawn at the existing retes on The hationzl pay in the ¥ -xx

reviged scule,
7. \V///;:ese orders wil) apply to civiliap employees of the

Centra} Covernment belonging to Croups 1p¢ 'Cr & D! only. The gx
orders ;111 also apply to the Croup 'pt 1o & 'DY civiy enpdoyees
pald from the wefence Service's Catimates, Jp regard to Arved
Forces Fersonnel and Railway employees, Sepurate orders wiy) be
18sued Ly the Mintistry or Defence unda Depurtment of Railiayy

e, In g0 fur as the Persong Serving in the 1Indiq Aud it und
Acccunt, Yepurtment are concerned thig order issues after congul-
- tation with the comptroller apd Auditor Cencra) of India,

9. Hindd version or the order ig ettached,
0.?“. | &j/a
' : ( B. P, Vorne )
o Join Secretary to the Government .y India
Te ’ : .

A1) Firi:trges and Lepartment of the G overnucant of Indiv cre, os
Per aisiributien 1ist, .
Copy sorv.irded to CLAC znd UPsC ete.(with usu:) buuber of s, .re

Copies) . Per standyrd endorsement ligt,




A\l

qJ:';‘ Gavarne nt f Indin
\ V‘ Conlonic:l Survay of Inhs

4y <hmxinh.> L opo .
Crlcuttic=-16.
, Z
. N3, 14017(1) /83-3(HRA) Dated the 8t
Sub:~ Housp T.ant Allawance circular Sth%ﬁl

VeV wtemree ima t¢Y

A ¢y cf tho Ministry of Finoncs Dontils of éxponliturs
O.NM.N2. (1) 11015/41/86=:.1I(L)/87 ’t. 13.11.87, reccived
from - he Ninistry of Stezl ~n+ bincs, Dorartront of bincs,
New D-lhi un-er their liter Ne. 21,717/67-1 F dt. 1t Januar y@,
is forwarda” for inforratdin and nac2-ssary aclisn. N

. . I{!/ j"‘-/ b/',k?
( Mot uﬁ
A-rinistrativ Afficor
for Direct:r (A'rinistr..ia)

Dy.N2. 51/3/88

The undersicne” is diracted to rafer t- -ara L of Hs Ministry,
Office hoerorandur of even nurbaer 2ot 19.2.87 rag~-fincontral
Givernrmant ers!oyees relon~ing t3 Grov T 7BV 'CY and ‘D' and ake
2art 1 of O.Me of aven number 2ated,22.5.1997 rer~r2ing coerirml
Gavernman® emaloyoes baloncing t-~ frou~ 'A' on the suf jadnoted
above and to s-y that conscusnt uoson fix-ti~n of flat o ot
Jioence foe for residontial ccc-rr 97215 op urde caLribove oont
a VN 2 chuntry viIFTTTATISTYY urk-n Tvoeloorant (Dirnct)ratc,jiw

( °f Estate)® O.h.No. 12035/(1)/C5-P51,13(i) A:t2” 7.8,1987, the £.-*41)
the Presic nt is “ladso” t- dici‘e thet Eontral Govarradnt 2raliyecs
// belanzine t2 Grour: 'A' 'E' 'C' apet 'D' w.rkins in vovicus cl-ozaficd
citirs ~h” unclassifia? ~lac-s will Lo ontit)od 40 e _ st

e
in licu of kent Freooe Accui-oc0~ti™n 3s undors =
A i i

—— e e Toiiantl

(i) Amount char-ed as licence for Governremtaccrnradation
as fixed in torfis- of Ministry of Urkzan Dovolowat
(Ditcctorate of Estate)'s above minti-nodk O.M. deted

7.5.1987 and '

(ii)House Rent Allowonce ~dinissikble tn curics vnding ,
* éutoyosspin that classifie ! city/unclassifina® plaee

in tarps of ~are ) ig hinisiry's Oubhe L3.11013/2/
- 86-E-11(B) d:te‘(23.9;1983 fx contr-~l Governrpnt
enmployees balonicing - to Groups 'E' 'C' ond 'DY ond dera
1 of Q.M.No. 11033/2/3¢~E.II(E) d-te’ 19\37B7 for -
Cantr-1 Governmant ernloyzes belnnging To Graus AT
2. Other terms andconditi~ns for 2-:issikklity of cumr-peatin in
lisu »f vint free nccrroation in~icated in this Ministry's offics
I'srer-n?urn Jatod 19,2.07 and 22,5,37 rercin the sale,
" 3 Thoso orers shall t-ko 2f72ct “rorm 1.7.687.
4+ S far as persons sarving in the Indian Audt an! Accounts Norite
are concernad, thase or-ders issue aftor cnsultafin with contr-lla
. and Auditer General of Indi-,
, o : Sa/~;eN. Sinhe
tkk /< Dircctr
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Chitithl hUHlHl“IFA‘IVE 1h1ﬂUMRL : SUJRHR!I P HC

Grininal Apnlication No. 48 of 1991
Date of crdor [his the 26lh day of Hovambsr 1993,

Shri 5, Hague, ¥ jce-Chaipman

Ghri G.L, Songlyine, Homber (Rdministrativa)

Shri B, Lepdon ho and forhyu&x(’i!})' oLhars,
Group 'CH & ‘0' amployeas posted in ths
gftice of the birector,

Gealogleal Survey of Indla,

pparation Hunipur#laga&and, Uimapur,

District Kohlme, Hageland et Applicunts

By Aduvoentd Shyt Mutle Trlkbhe
- - Verbus=

1, Union of londia, throunh the Seceitary
Lo the Hovapnment of India, o T
Ministry of Steal and Mines,
Dopartmont of Minos, Nou Doihi

2, Tha Diyactor Gonaral, Geologicel Suyrvay
of Indls, 27, Jauaharlal Nehru foad,
Calcuttas 70) 013

v, The Daputy Diynctor Genoral, Gonlonical
Survay of India, Hnrth East Rsglon, ‘
Asha Rutlr, Laitumkhrah, $hillong-793703

\i’\ \4

4, The Director, ~20logical Survey of India,
Oparation Manipur-Nagaland, Dimapuss s . e Respondentc

By Aduocaté Shei S Ali, 3T, C.G.95.0. and
chri A.K, Choudhury, Addle Cefhes o

PR




HAJUE 7. —2L-

v/ g_n'or. R

N

Tha applicants numberfng a?(rortysavan) ars
Group 'Cv' 4ng D éinployees undar Lna Diractor,
Gwological turuey of India, Operation Manipurdéagaland,

at Oimapye, Nagaland, Thig applicution by them undarg

Section 14 of the Administratiua Iribunals Khel 1985

claiming Housa flant Allouancs (HRA) i tye rate

8oplicabla tg ' class cities, j,6, gt the rate of

15 of theiy B3y and also claim tompunsation at the

rate of 14\ iy, lou of Rent f roe Accommedation (2re), !

Thoy claim that Nagalend falls Within '8¢ claen cities

for the purpose of HRA and componsation in lieu of pra,

2. It {5 an adnitted fact that the amploysaes of ‘

tha rospondent Dirbctorate Bro ontitled to yant Fran

eccommodation in Nugnlund, but thoy uere not dlven ryrpn

governmant 8ccommodation,

3.7

submits thgt it uas establishoy vid

31.10.1990 in U A

Laarnod counsel mp NN, Yrikha rpy the applicant s

0 judgment datog
*No.42(C)/89 or this Boach and ouly

confirmned by the Supreme Court vido ordor dateg 16.2,1993

in Civil appeal NO.2705/9] ng&_uagqigﬂg_ig_gngral is
— 7

‘g élass citty gng the Central Gavornment employees

v there are entitld’g for Lpnefits of 1ye

-8 1 grantes oy va

- —{—gFented by varjous circulars und office memoryn

a citioags

¢ —— s« g on -

da,

My Trikha yoad out the relevant offics Muworanda, f[hasg

submissions are not disputed by learned Sre £.G,5,C,

Mr S. Ali, wae have perused the Judauents ang Giders
reforrad to by niy Trikha, Nagaland hag bean reeggnisogd

\

\

NV
: \g’”\gﬂwﬂ
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as "B cluss citios fn-goneral vide our udgmont and
J )
e,

oidtr dated 31.10,1990 &n Uk N0 62(G) /069 rausd uith

CHU Suprome Court order datod 18,2,1993 in Clull appusl

Ho.2795 of 1991, This bejing the sstablishag position,

w2 hold that Lhs applicants wera entitled Lo HRA &t the

L

—

rpto of 163 on thalr pay from 1676 to S L omboy 13063

snd therasftor, oh flat - rate basis Group wisely uith
M

—

affoct Fyom 1,10,1986 purauant to Gffice Memorandum
N ——

p———

H0.11013/2/R6.£-11(B) dated Nou Dgitd the 23+d Septomboy
r—— s

19496 losudd by the Ministry of Finsnce, Govormment of

indls (Annexure A7/7),

q, Aflor the Fixation ef the HRA on flat rate

banlz groupufsely the Gavatrnmont af india (urihux'grantad
compansation to Group A, 6, C and 0 smployess {n liou of
tonl fraoé asccommocation with effsct From 1.7.19587 vida
boverament of India, inlstry of Finaice, Departmant of
Expsnditure 0.M., No. 11G15/4/86-C.11(B}/67 catod 13,11,1937
which reads as follous:=

" Ihe unusreigned s directsd to raefoy

to para 1 of this Ministry's Gffice
Memorendum of even number, dated 19.2,1987,
rejarding Central Governmant employsus
belonging to Groups '8', 'CY and D' and
slsc para 1 of 0.,M, of sven numbey, dated

" 22.,5,1987, regarding Countral Governmnant

empioyses belonging to Group 'A' on the
subject noted sbova snd Lo say that conso-
quant upon fixation of flat rate of licence
Fun for vesidential sccommadation undep
Centrel Goverament all nver the countyy
vida Ministry of Urban Davelopment
(Diractorate of Estatas)iy 0.M.No, 12038/
(1)/95-Pol.11 (Val,111) (1), dated 7.8,15397,
the Prasident i8 ploaced to drcide that
Central Government employees bulaonging to
Groups 'At, 'B', 'CY ane 'O working in
various clossifiod cltios und unclossifiod
Placed will be entitied to compensation in
lie 8nt-free Aycommodation as under =

(i) kmount chargec as licence fes for
sovernment Accommodatibn as fixsd
in teims of Ministry of Urban

) Uovelopment (ULirvctorace of

£stutes}) s abovs mantioncd 0.8,

dated 7.,8.1387; and\///

¢

——
o
.
s -

X mow e
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3
(i) Hodes Rent Allsunnce aduwissiblie uh 3
to corruspaniting employeus in ' A .
sb hat claasifiod eity/uncloss)- ' :
’ find place 3n toyme of pars 3 .
ol this tMlalstay*'a .M, NoL,tiory/ .
2/66-E,51(B), datay 23,91 906,
fox Ceotral Govagnment amp}oy
bolonning to Graupa '4Y, oY g
‘0! und para t of 0.M.No 11013/
2/86~E.ii(ﬂ), datad 19.3.1087,
for Contral Govasnnont amployeos
balenging to Group fa1.

383

2, Othar tarms and conditions for adnisula

bility of compensation in )iey of rante
fero necommadation indicutad {n thin
Mintatey's Office framoyandum, dutnd
VO.2.1907 und 22.5.1947, rumein the pame,

3. Thota ovders shall take allect fyom
17497

“Ih0 compunsatfon 18 flxed at 105 of the manthly
. A\l
amalumdnta claculatug with wlernacy to pay vada NJIEC :
uader pera 2 of the Governmant of Tmtia, Mintstypy of

Finonce OffSce Momo randun No b 10VS/a/u6-c .11 () /a7

dated 26,5 Y047, fhose 001 Les Momtrands Wad Blag

clrculatud by Geologleal Survoy of leatia, Caleutts o
vida ordoy NOAUTT{1) /84-3 (HRAR) dotad 26.9.1030 foy
fhaceanary action by all branchos, Theralore, us holu
that the upplicents ora ontitled Lo zompensation at
Lho ruts of 107 of pay in 1leu of soul Fi88 occummomns-
tion uith effsct fram 174907 in tovay of B.muiio iy s/
A/856-0,11{8) dutas P3003.,1987 §n addition of the nma, |

S, The ?pnljcnntu usre Ha: sntitlod to 10.

“umpensstlon in L{eu of ront froa accommoduetion for thn
4 wonth of November 1975 and thoy are licbls to refund
v

that amount,

6. In tha rosult, this sppifcition 43 allowad.

The respondonts ars ciyected to pay HRA to the applicents
- at the rate of 150 of their pay from 1974 and at Flat
rate groupuwlas uith effect from 1,10.1986 in terms of

Qo 11013/2/86-0 .11(8) detod 23.,9,1936, The rospongunts '

re furthar directnd to pay compensstion sl 105 of the

monthly ...,
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monthy Cimolumeg Ly Cleculatay Jith r2ferency to tha

pay of rdépsctiue applicantg With nf?nct From YR ETY
bosidag WA o The

T0opondents shay) realisa 105 of pay

of tha applicants peid in Bxcass with Salary fop the

munth‘or Nouembgr 1979,

7o Tha eEpomdont g ehall implement the sboye

directiong An¢ pyy ay) BIiBers within thren nenths

(QUdays) From tha dato orvracﬁipt of copy or the

6rdsr, "
., Intimate a1, conce rned immediataiyo
A
S¢/- 5, Haque
VICE Chazaman
S{j/a i;eL,Sank. Iving
MIM3CR AN )
.I ! 3
¥ 2
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STONS TO D[?merczg*cjgrﬂ_\{mwg
;ﬁv§ﬂ, Y DEVINE; el AR

RCRERY S co
'4\d)/16)/d (U
nfo and nevej Tty

of Cov-iof Indla, Min n

£ Def letter No B/37269/AG/PS 3
ﬁrv .cs/ dated 31 Jan 95 is fud hnrew1th for your
-..‘)’ _,_JLEJSG.n

J@ . prA P
(D!Obh*\l)
Major
. - -DAAG. .
A : fop Cos .
AS_AI)VE R
4 B "f.!- .Ji :
TS o diracteditp’ ref o to para 13'0f Govt letter No 37269/ 56/
PU3(4)/D (Pa V/>~"vices) dated 13.1,1994 anq to convey the uanction £
the. Prccluont to the ol 1 5 Concnsslons e
N . : S D'*. QA8 cnd M 3
ahOVQ mbntloncu 1n :
O A/ 2534 AL/PS 3
ﬁeicn e Civilian
&ield Aren
: ateﬁ : ' ‘
_ [
'.m) Inagd
\ °@IVlnE 1.0 RN
'Areas WLLT R e
,(ﬁ;wnle ) , s agmxssitle o
s} 2T T‘;«lVl.lana <5"1e CALSﬁlnF ' ope
YNNG ulnlutpj I Qm time 10 time°
ﬁ:-%**
p

These: ordc“S'will 3

Lomc into IOPLG werl st Ap*il
ih%S lﬁ”h@u jth tht

.tv..__............

oo et

s h'
<onourren¢e of* Flncnce DLvision ‘of this \
‘41 v‘do tthr YO No 5(1)/83wfﬁ(14~pA) dated 9, 1\1995vmm

. N LA Yours: aiihfully.
:”‘“T% o “’ .? ;j:“ A - : ou/*' x X X X X ?:
L AP ‘ - (L, Iluanga)

R '*Jﬂﬂndet;Sectﬂtarﬁ the bovt of Indid
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Sub; -~ Fﬁeld Servic. Concessicns to Defenco Civilians
s?rV1ng In tuo newly defined Ficld Arecas.

“ - e o o -+ R T SR PR

Govi. of| Tndia, Ministry of Doonce Mow Delhi lotter
Nos.B/37269/A /psa(a)/165/5/ P=y)/Services) dated 31.1.95 and
B/ 37269/7G/PS (a)/730/D(Pay/sS:zvices) datod 17.4.95 hro
roproduced balow for inf-.rinzcion rn.. neceéssary action,

Ploas: acknowledyo ToCceipt.

; No.Pay/01/ X)_ — Sr.ﬁ.o,_(Pay) &b}x

: Dated:‘jb/{;JJg

[

i ' )
! Distributions- X,
: a) All sub-offices .. As por standard List. ¥ W
; B)- All section in M.O. i W
E c) Spare | L« \//’
: 5r..50.4Pay)
T . e
? I am'air:cted to roler to para 13 of Govti. lettor !o.37269/AG/- &
g pS?(g)prqu/Seriggﬁl”gqﬁed 15¢1.1994 and ta convey the = “---- i
*sanction of the Prosidont To the{6ITeving Ficld Service i

concessions to Defence Cjviliaas in the nevlly dofined Faedld J

Areas ana lledifiod Field sroar as wefined in the above mentioned
loetters..

.b///TZ) Defencoe Civalian ocmployces serving in the newly
- dofined Field Arcas will continue to he oxtendo. the

concessions cnunmcrate d in Aanexurs 'C' to Govt.lcuter
NO.A/02584/«G/p53(a)/97-s/D(Pay)SQrvicos) dated 25.1.1964
Defence Civilian wmolovoes serving in newly defined
Modificd Fiold xup¥nysxx Arcas will continue to ne extended

; the concissions eniacrated in Appendix 'B' to Govt.lottor

3 NQ.A/25761/AG/PSS(b)/146-3/2/D(Pay/50rvicos) dated 2nd

arch, 1968, ‘ —

(i1) In addition to above, the efence Civilian cmploycees -
servin,g in tho newly defined Fi-ld Arca s and tiadifiod
Fleld Arcas will be entitlea to payiaent of spoeinl
comwensatory (Remote locality) nllowance snd other
allowaces 28 20 dissible Lo Defence Civiiians ag Loy tho
OXLsting instruciiong Loow by thiis Miviotry Croan Cie.

to tuinc.

. » . 3 -~
2. Trese orders will. come inte force w.c.f. Ist Anril, 935,

LN N
3. This isgsuos wiLlh the concurrenco of "inance D vision of
Lids™indslry vide thoir UO 1D (1)/85-AG(14-PA) dated
9.1. 1‘/‘»'&)»
Sd/-

Y o (L.T. Tluanga)
¢ Unter 3ecretary to tho Geover.ment
of I,dia.
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'»Copy,to:_

RESTRICTED

No.B/37259/G/PS3(a)/730/D(Py/5ervics)
Govornm:nt of Indig

iinistry of D-fence

Mow Delbid, the 17th oril, 1995,

CORRIGENDUM

The followin: carneacnt 1o nade te thas jiinisizy s .
letter No.3/37269/4G/PS3(2)/165/D(Py/Sorvices) dated
31.1.1995; rogarding Fi.ld Shrvice Concossions to Dofence
Civilians ssrving in the aowly definc Tield Ao 2aSs=
Para 1(1i) nay bYe Joletod and suvstituted as undoer :.-

: L S sueY, Al AR AT

CMThe Defenc. Cuvilisn pioyiaes, sorving in the
,[aonly defined modificd Fisli Axcas,will continuc
to be ntitlod to the . Soven: L 'Thiapensatory (Remotle
ﬂ‘Locwlity) ALlowance and otlior ~llowances as admissinl |
~to Defence Civi iars, as hit'.ertoforc,under exrsting
instructions is.ued by this :,inistry from timz ta tinc..
HnaWaever, in respect of Defonce Civilians employed
in tihe nawly defined Fi:ld Areas,soecial commensatory
(Remote Lo€ality) All:iviance zn. other allowances ar.
not concurrsntly adimissible alonguwith Field Servica..

<
<
.
-~

. .
2.~ This corrigenuuim issuzs with tho concurrince of the
Financo Division/A7d of this punrstye vioe thoire I0D.10. 388/,

YA Tal hfully

(L.T.Tluanga) _
Under Secz. tary to the 7iswvt.sfd India
Tekes 3012739)
To o : | '
The Chief of the \riy Staff
Miw Delhi

's per list attached. s
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Wo 37269 /AG/#3 3(&)/90/D(Pay/3@rvices)
. Government of ;414
- Ministry of Jefence

Mew Uelhi ~ 140 0114

Dated the ?3ihA5anuary‘1994

i

To .
The Chief of the Army Satff%q
Sub 3 Field Service Concessions to Army Fersonne)
Implementation of the Tecomuendation of the
4th Central i'ay Commission,
Sir,

I am dirscted 4o Say that the 4th Central Pay Commission
in Para 26,98 of their deport, has Tecomnended that the
exlsting Classification of areas for the grant of field service
Concessions and the concCessions admissiple in field areas to
Aruwed ¥orces Persannel should be Teveiewed by the Govt, The
strugture of fleld service toncessions has since been reviewod,
I am directed to Convey @%&isimﬁsxm&xxzkﬁza the sanction cf the
Prosident to implementation of the followi . ]
this regard in S0 fare as the offrs and

tank of srmy { inﬂiuding army oostal servicae) are concerned,

2,1 Classifieati

w22 OF ATeas. At prosent field areas are
¢lassifled into three types, namely, Full Fileld, ‘wdified Flold
and Yneroved doditied Fielg Areas, The 8Lens in which field
servics Concessions are adinissible have baan Io~defined,
tlexeaflor, fielq aress will be classifivd as Field aleas and
Modified Field aress only, -

2.2 Pra-rogquisites fir ¢

14 A% area as i) Area aqn
sodifiod “1214 area will b ;

Yoy
follovic gu

Theld Ares, rialg Af2a 15 an area where
Geployed neap the borders +o:
wnere imminence of hostilities and asscciatoed £isk of 1life
exXists, Troops in such areas are located for reasons of

Culrational Considerations alogne And ars not living in
Cantonments,

troops are
operational Tequirements and

dadified Fie)e Area, Medified Field aLea is an area where
troops are desloved in SUupport of Combat echelons/troops .
in an operaticnal Spsort role, Degree of operational

Teadiness 1g slightly lower than that in Field Avea,
Though sustainsd surveil > snce Continues,

23 The detaile of fewly defined Filed Areas gnd ‘odified rield
Areas are Contained inp Appendices ary Tespectlvely,

2.4 Altsrnation, if any, the Field/iodified

Areas wjl) Lo
notified iy the  Government ol Ind

la from time to tirme,

Contd.a.ae 02/"‘
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Comensatory modji

- modified f161d area 1n any one or
. Stancses shall pe el

(6 ' 50 N -

MASIL RS AR APN § of § S W k)\\0
- 2 - ,/'3(1 -

2,8 Areas Classified as fielq areas und lodified Fleld Areas
will be reviewed every three years., The review process wijl
Commence one year in advance of the Completion of three years

*

3,1 Concession$,~ Monetaryhéilowaqgg. Pers.nnel serving in
Fleld arcas and modifieg field arcas will be eligible to the

grant of compensatory field areas allowance and Comdensatory m
modified area allowance, £ spectively,

3.2 The rates 0of the sllowances are given below j-.

SL No dank. Hate of compen satery RIS of
field area allowance Compensatcry
nodified
filed area
allce
In Rs Py In Rs Off
’ Lt Col & above 975 375
o LT Col(TS) & Maj 895 350
Captain 820 325
« 2 Lt/Lt 780 300
o JCOs includigg Hony 650 225
Commisioned Offrs '
6, Havildar - 450 175
7. Sep [1ik including 375 150

sIstwhile NCs. (E)

TR,

T S ——_— ottty

————

3.3 The Cconditions, Governing. the grant of Compersatory filed

Araa allce .nd modified fiolg area allce in the case of Offrs
will b2 ag follows 3=

Admissibilitg of Comensatory field area allce snd
ied field area allce will commenco ‘rom the
date on wihlch an Qffr arrives in fisld area/modified fielq area

on ceing posted to a unit/formation field area subject to the
following GXCeptions ;-

Exceptions, An Cfrr

4 15 abseunt from a field aiea/
mole of the following circum-

glble for compensatory field ares all.wance/
Comensatory modirieq field area allowance,

(1) For_a miximum perios of 15 days

(a) When placed on tne sick 1sit vrovia-, that
immédiately on the @Xpiry of the period on

lisi, he returns to an acen At whi
adindssiple,

the sicn
ch the allowances is

(L) ¥When op Causdd leave

(¢) While on transit from one fie)

4 area/modified
field ares to another,

Contd,,,,3/-

comcr MM/\
b
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1) For a maximum cepiod of 3 months, wWhile on Lemporayy
Ly subject 1o the fulfilment of the -0llowing conditions -

(a) The officer continues to be borne on the strength
0% tns Unit/Formation in the vieid/modified figlq area,

(0) The officer in the ofdinary ccurse returns to

duty to a puxi 11eld/wdifled fielc area (not necessary/
the one from which he went) on ternination of the
teémporary duty,

(¢} The gerica of al.mce is sgent wholiy on duty,

NOTE 3 Compansatory field area allowance/compensatory
wodified field area allowance will not be admi-
sible to officers holding posts alsevinere whe
proceed on tempocary duty from field/modified
fleld areq, '

3,.3,2, Comeinsatory field acea allOWnces/compensatory wodified

field area allowances will not be admissible in the follewlng
crcumstances ;-

3.4

DTS Subsequont o e ¢losc of the gaurter.

. 2rea and axe eliqibla te fiald

(2) Vhen an officer ig absent from the filed area/modified
fleld ..sa on Anneal leesve or sick leave or any other leave
Exeept casgual leave,

(b) “hen an officer from a peace area is especlally

appointed to officiate in a vacancy of less tharn 3 months

duration if the ermanent incumbpent Continues te¢ <draw the

Congensatery field area allces/compenaatory modifias field

area allces under tte excertions mentioned abovs,

NOTE : Compensat,ry field rea allce/compensatory modified
fieid arez 3llces Will not be adailssible 14 acdition

allce, farwgfn fereign allce,

Compensatory daily allce for s rving ex-India,

The coditions for the drawsl of comoensariyx tory field
area allce and modified field area allce in fhe cass of

s2
JCOs/OR inCluding NCs(T) will 1o Lhe sane as givea in rara 1

of aniexure A ts this Alnistry's letter 'y A/02584/AG/PS3(a)/
97~S/D(Pay/services) dited 25-1.64 as amended,

Adinissibility, Thess rates o allowances will 4e admissible
to e

(a}) rorsennel serving in Detaghmeats, Units and Sans in
Bress nentionee in Appendices A 2 p, -

(L) ersonnel o7 Defonge Sscurlity Corps canloved wibth Jait
WNOsCe perscanel are eligible for the grant of those
Convessions,

Lists of Fmns/Units which are in field arca of modified
SXrvice congesuions will be
the Coies Commander to HAOSs coacernad Warterly ie
s AUG WMoV and Feb VDY year by the {1th of Lhe

Contd,,.,4/<

e o gen
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4,3 Qihor moncessions : “ther Concessions in king at prasaat
aasissible in full field zreas as per details glven in Annexure
A e vhe Ministry®s lettor Mo A/02584/AG/PS3(a)/O?/S/D(Pay/

SeLvices) dated 25-1-64, as amended w.1l1l cont nucs Lo e
aumissible in the newly defined fisld areas as glv2n In Appx
A to thls letter, Similarly, the concessions admissible in
Modified fi2l4 areas a- per d2tails siven in Ansendix A to
this Winistry's Jetter No A/25701/AG7P53(b)/146-3/2/D(pay/
SBLVICos) daved 2.3,65 a- Arendsd will be admissisle in tha
WUillied field areas as per ajendix 3 to this lstier,

S. Thrae allowances will, howsvev, it pe adlssivle to 31~
{a) &tatic formations/Units “g. Mlditary rarms, MES,
Hegrulting Office, iraining Centres a nstavls shenents,

(b)Y WNCT lrectorates and Uaits,

(c) TA Units unless swmoodiad,
{d) Hecerd Gifices and similar Establishements.

3.1 High altiﬁud@/Uncongggiq;_ngqﬁﬁg_Al£OQ§ﬁgg, Personnel
sefving in Field areas whici. are situatod 4T & nelyght of S000ft
and above including uncongenial Cilmate areas pelow height of @
9000 £t will be eatitled to High Altitude/Jncongenial climate
aliowance, A lower rate would be applicable for areas &X with
an altitude of 9000 ft to 13,000 f{ ang higher rata for areas
above 13,000 7t (oxcludidy Siachen). The cetails 51 Lhese
areas awe gaven ia Ap X O, .o rases ol Higyh Altitude/Uncon-
WenClal aldamate ailce ave given as under g-

€1 Mo Rank “Cat~i(lieight from - vat II (ifeights
; 9000 ft to 15000 ft above 1LH000 ft
' incl uacongenial (excluldiag
Climate zccas velow siachan)

heights ¢ 9000 7t

1. Lt Col & apdove 209 600
2. Lt Tol (T8) & iaj 350 25
3. Captain : 2530 3rs
4. 2Lt /Lt , %89 200 R% 300
5. JCCs incl Hony 180 ‘ 27¢
Commisioned offrs
6, Hevildar 140 210
7. Sep/Nk Including 100 150

erstwhile WC(E)

TR S 1T 40 . A i b v Rt

5.2 Hiah Altitude/Unconqential ¢
admissible in 2addition to the co
and other Coencessions in kind

limate allowance will be
mrensatory field arca allce

COntd. . .5/"'

e
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5.3, The rthei conditians joverning the arasnt of high altitude/
- unc 1al clima

¢ngen cl @ allowance as given in this Ministry's letter
No ¥,09/3/75/D(Pay/Services) Jated 28,2,706, as amended will cone-
tinye to be apnlicable,

6.1, S$iachan Allowance, Personnel
will be eligible To TH: graat of
enhanced ratos jw

3¢XVing in Sischen Glacier area
Slachen allowance at the following

(a) Oriicurs - B, 1,000/- PM

(b} JCos/ou P i 1o Y AR
6,2, Siachen allowances will 9¢ admissibly in adaition ta COM NS Amm
tory fleld area allowances but not with hivh altidude Uncongenial
cldmate allowance, Other coniitiens 30 7T alag grant of Slachen
allowance as containad in tris MHinistzy's letter MNo 1{2)/21/D (ray/
§orvices) dated 01 May 91 will continuc to ke asnlicable,

Tols Consocuential Bffects : Of’rs/JCOs/OR who have been allowed
to retain fanilly accommodation At the last duty station as on the a
date of issu: of these prders and who on issue of these orders will
¢cease to ge entitled to retain such accommodation may continue to
retailn the accommodation till such time #s marricd acconnodaticon at
the pressnt wuly station is mude Available, Altirnatively, their
familics mey De allowed to move to a selected clace or residence/
aome at Government expense, 1f they so choose, in accordaize with
existing insiructions,

7e2¢ Personnel of formations/Units who will not be elininle to
the grant cf Tield service concesslons, consequent uvon the forma—
tion/Unit being cutsice - the newly cJefined concessional areas will

be governad Ly normal conditions arnlicable in peace arza for all

PUTR0508,
e Concesslons on Attachm nt

(2) Individuals/Detaci. -nts from fan/Units rot served by
these orcers but who are attachod Tor onerational puruoses to
forwations or £ units drawing the field servico cencassions
Will 46 the attachment is €-r less than two wewks, be entitled
Lo th2 coacessigns at crenoat adadssivle und:ir sara 6 of
Annexuce A to this Ministry's letter No yb2584/AG/PS3(a)/97~S/
SED (“ay/Services) dt 25,1464 as amended,

{(b) [f the attachment is rer two waee
le; compensatory flold cres
area allce under the
applicable as por or
admiszible,

ks or more, the allce
Llee/componsatory modified £d
se ord:i. as also the concessions as
ders referred to in para 8 (a) above be

‘ .
[(c) Mo cash TA/DA will ve admissiole in cithar case,

901+ Date of Effact
from 1st April 1393,

These orders will come inte force with effect

Contdo-soaoo/*
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9.2, Consequent upun the coming ints Force of the revised
orcers, the following monutary ajlowaac s will stund <ithdrawn
from 1,4,93 excepl in cases revnrcred Lo in "ara 11,2, below ge

(a) Special adhoe allowinc. of Psg 70/~ admissible for
officels,

(b) Separaticn =llowancs o Iy, 140/~ ¥4 admissible for
Offl\.n.

(¢) Speclal comyansat
Bse B3 o s, 23 4 add

1

ory
)
354,

(fiolu) Allewance ranging from
le for JCOs/OR 1ncl WC(E),

10, Sieciad compensatory (A-mote Locality) allo owance, This
allce gni Ith™is 3% Srenont 20mi5e1T] Tn @m0 #led Tis1d areas
pmeace ar-as on the civilian paltisre i1 nL%0 stan. withdrawn
wut wgt 13t Feb 1994,

tigi, \djustment§ v Tae alle s - utﬁnnﬁd Laopara ¢,.7 above
drawn < the indivisusis concoraed fror 1st Anril, 1093 wil)

¢ adjustoed against LLr Coaansatar y Tield area a“lce and
POy a0%tory modifiud {isld aran allce, 17 Ldmissiol., uads
these ordars,

11,2, there, however, arn i:rdividual has become disentitled to
any nunetary allcs conseaudnt Q0 cnknqe i the classification
of ALt PO IeCovesy ’Lll b@ arde of the monetar) allce already

woland s uf D7 G indil SIEN i oaxl ,TJHQ oruzls usxto the date
ol Losue 2f this lecucL,

12, The 2xistirg orders on the uLw t of Fi»ld service
cencessions will stenu modificd ta th extend iIndicatod above,

. . Woone
o

L, GEoetestdons o Lo osdnmiesihlie to d2fence Sivilians
Gesiag anouhe aevly deflied 10 acoas wW.ll ve actified
Jopasra ol 7
P4, Bultuble adminstrative lretovetions far dngliaentatien of
these ordzrs will we Lssucd ~Lowhe Afey Yhirs, Loozaas (ltation
LD J60A,
PSohstues with . Loncus Terce of Yiaacce Divistion
vnlsteyle vide igir UG Mo H{1 /5G5S ) dated

LY

foivs faithlfully,

S56/= 5 % X X x ¥
(LA Knnn)
(Uncer Secy to the Govlt of India)
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R | L Appendix 'A' to Govt of India

T Minlstry of Defence letter No

.‘.)

o 37269/AG/PS 3(a)/90/D(Pay/Services)
i ‘ dated 13 Jazn 94

(Refers to Para 2,3)
LIST OF FIELD AREAS

1. EASTEAN COMMAND

i (a) Arunachal Pradesh

(i) Tirap and Changlang Districts,

(11) All areas North of 1ine Joining point 4448 4n
LZ 4179-MNikme Dong MS 3272-Sepla MT 2969~Palin MO
9213 Dapaxijo NR 5841 Along NL-1273-Hunl$ NM 0170

Tawaken M{ 8136~Chi.pai Bun NM 8814 all inclusive,
.\v/<:;%) Manipur and Nagaland State§,¥////// '

(¢) Sikkim t All ar:as North and NE of line Joining Phalut
LV 47 ezing LV 7059~Manqkha LV 6160~Penlang La LW 0666

Rungli LW 1448-BP 1 ip L¥ 453 on Indo~Bhutan lorder -~ all}
&nclusive, '

2,  WESTERN_COMMAND

Himachal Pradesh ; A1) arcas East of line joining Umasila
3951 Udaipur NY 8663 Manl Karan SB 2300 ~ pir Parbati

Pass TA 14%0 .. Taranda TA 2335 - Barasua Pass TA 8501 all
inclusive,

3, Quxrkxz¥ CENTRAL COMMAND

Uttar Pradesh : All area Nexth and NE of ling Joining

. Barasua Pasg Gangnani TG 1362- Govind Chat TG 0937-Tapavan
i TH-1822~Munsiari Ty 8987.Relaqgad TO 2466 all inclusive,

4 MOATHERN COMMAND

(a) Ladakh Sector 3 Areas North and Easgt of
Zojila MU 303 aralachala NE 6672 along the
Yan Range all inclusiveo

line joining
great Himala-

o : (L) Valley Sector ¢ All areas west of line
! 1556 in {2 5470 Gulmary MT 3105 Naushara MY 3105 Rn Ringapat
MT 2133 Handwara MT 2043 Laingyal MT 2339 Point 8405 in NG -

43065 North of line Joining point 8403 Bunakut MT 5453 Razan:
NN 2239 Zojila all inclusive, »

}ining point

(¢)  Jemmu-B jourt Sector : All areas west of line joining
Tip of Chicken Neck RD 7073 Canel Junction RD 6364 Mawa
Brahmana MY 3854 Point 1556 in NAS470 all incdusive,

;oaooo..l.-s“.

RESTRICTED
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Apsendix b

LILT OF Qo IFT1en FLolD AREAS

SCUTH e AN JESTERN COLMAND

(a) Rajasthan and Punijab Areas West or lino Joining
Jassai, Barmer, Jaisalmer, Pokharan, Udasar, ~.ahajan,
Rznges, Suratgarh, Lalgerh, Jattan, Alohar, Govindgarh,
Fazilka, Jandiala Guru, HMoga, Dholawal, Bsas, Bir Sara
Hussainiwala, Dera Baba Nanax, Laisain SJulge upto the
IbtBrnational Eorder al} inclusive,

(k) Haryang Satrod (Hissar)

{¢) Himachal Pradeosh POAreEs tlyrth of life joining
Narkhanda, Keylong upto field arca line/high 2ltitude line,

ZASTERN COMUAND

(a) Assam ang Arunachal Pradesh

L]

(1) Cachar and North Cachar Dists of Assam
including Silchar,
(11) All arvas of Arunachal Pradesh and Assam orth

of River Bramaputra less Tejpur, !Misameri and field
areas,

(b) State of Mizoram ana Trivura,

(¢) Sikkim and West Bengal : Areas Northwards o< line
Joining Sevoke IV 3775 surdong LV 9850 Sherwani LV 9453
Bagrakot LW 0113 Darcdim LW 1109 New Mal Hasimara QB 7894

‘Ganga Ram Tea Estate CA 1377 ucto the High altitude line/
fleld area line/Internations] border all inclusive,

CENTRAL COMMAND

Azeas North of line Joining Uttarkashi, Karan Prayag,
(iauchar, Joshimath, Chamcli, Rudra Prayag, Askcte, Charamagad,

Dharchula, Kasauli and Nalondra Nagar upte International Border
all inclusive, '

NORTHERN COiAvAND

(a) Valley Sector : Areas West of line joining Pattan,
Baramulla, Kupwara, Drugmula, Panges, fankes, Bunyar,

Pantha Chowk, Khanabal, Anantnaq, Khundru and Khru upto
the existing High Altitude line all inclusive,

(b) Jamusu Region ! Areas West of line Joining BP 19-
Exahmana-diiBary, Jindra, Dhansal, Katra, Sanjhi Chatt,

Batote, fatni Top, Ramban and Banlhal upto the existing
High altitude line a11 inclusive,

O..D..oﬂ‘.ﬁn

RESTHICTED

ngwal,
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. A-nendix 'Cl oto Govt of India
= Min ox Uel letter No 37269/AG/PS3
(a)/90/D (Pay/Services) dt 13 Jan94

(Hefers to para 5,1

LIsT OF HGH ALTL(TUDH (UMCONGENIAL CLIMATE) AREA

1, JAMI & AND KASHMIR - Ares dlong the following line veyondi-

Ceasc Fire Line Nullah crossing /N 2180 SOUTH along '
Nullah to HALA junc Nil 1969 SOUTH along Nullah to NICHINAI BAR
NiJ 2048 SOUTH EAST along KASHMIR /LADAKH boundary passing through
heights 17573 (NN 73) 19590 (MM 72) 19830 (Nn 91) 17672 (NN 80)
FARIASHLZ (Mo 10) SCQUTH JAST along houndary to GRONT 2490 SOUTH
along eoundary teo point 21570 (NT 2456) again along boundary
ww CGR NT 2758 EAST AND NORTH EAST along boundary to 33 NT 4269
SOUTH UAST along kouncary to HAGSHULA (NT %662) SOUTH EAST
along poundary io UMASILA (NT 6850) SOUTH and SOUTH EAST along
boundary to KANGLA JOT (NT 9429) KAZALWAN "UREZ RLGTON, RING
PAaIN AND RING ALA 3EGION, TITHVAL AND TAMLGUHAR dcGION AND
DODA, :

2. HIMACHAL PRADESH : Arca along the following line and
beyond §-—

Along foot path and then nullah to point 1238¢ (MNZ 0891)
along MIYAR nullah to.its Jjunction with CHENAD at NY 8663)
SOUTH EAST along R CHENAL to KHOKEAR (Nz 43) to RAHLA

(N2 47) and straight line to MANI KARAN (SE 6486) along
iauxRuxx{MExROREIxES IR PARBATI R TO IR DARBATI,

3. UTTAS PRAJESH Area along the follewing 1i :
. H y 4 - .ine and
beyong, BARSAU pass (94487%) voint 903?0'(9496g9) HaRr g

el e ARSIL
555383?)\KKEARNATH (TG 5530) GADRINATH (TG 9053) wA™. KESH. AR 4¥H

2$§ 07397 (excluding town linits) to JULAGHAL (TH 3539) KALAMKA
IH SU28) AILAM {(TH 7423) SHLA (TO 2593) CHFIYALEKH {(1¢ 4694)

Ana area above 9000 ft in the desidqnated fisld areas in Anoy A,

4  NEFA : Area along the following line and beyond -
Polat 14600 (MS 2881) to SENGE NZONG (145 2838 SATAL (L
6777) SALPMG (M 1379) Laduw (i1 Qnaa)ﬁxagxﬁwé ?»8 2503) s
myéﬁlwt(ho z52b) to 8th mile stone (Onc ZINC NYADIN Road) B th-
M1l stonz (on JAPORIJO ~ LIMEKING ROAD) poyom Sxk (AT 9379
2qq mile t&ong north of YARE (MD 9575) DOSING (NL 3%92) DAhQOH
(NE 16208) AHINKOLIN (NF 8844) KRONLI (NG 2401) GURUNCON (NN
4592) LABON (Ns 7579) HAY.'LIANG (*1 G199} CHCwAll ( v 0943)
KAMPHU (' 0125) point 649G (N1 1402) VIJAYNASAR !

[ W LR T # '\ . \: 4”‘ ()é )
5, SIKKIM
North and North East of the line fumning frow poant 12785

(IN 96) noint 10140 (LT 17) : 1040°% NN R
2 . point 10405 (LT 38 noint 9C10
(LT 8% 45) MNala Junctinn (LT 5373) PATvU%HEN (L% 5151 “oint

0030 (LT 64)




dt 13 Jan 94, Scaxe of the concessi.n's/compensatory allco.

; _—_— Anﬁlxwu?—’éé
/Ceoy/ —QEESLI-AEZP— | M

o ‘ . R:aTnicT:D"‘Gaﬁﬁ“

Tele ; 0010433 A ons b il i L s Uhaa
Or~ 4 TCiv) (d)
A jutent Gon ral 8i+.na
sent fughyaliya
Adidl Die Gen o-f &0 /urg 4 (civ)-
()
Adjutant Gencral 3y oo
Army Hoeadyuart rs
Ao O-1ht 110 011

16729/0rg 4(Civ)(d) 2% Apr P4

Head uarters v eﬁéwp/ )‘%)x
South-rn Command . w

Eastern Command >
western Command .

Central Command ' t)ﬁgt;’eﬂw
Northern Command

FIELU SZRVIC: COLCESSIONS TO C1 U ILIAN. . ALD
FROM XX . "=/1.C GEAVICE FoT1UATS LTS
1 NS ol 1LYED IN TT2UOF SCHOATATT S AT

st_{(BOTH TOSTE" AND LCCALLY XCCRUTIED

1, Cn the basis of the fourtn ¢:n§ral pay cowmi:.ioan
recommendation, the existing classification of arcas for
grant of field scrvice concesslons has been roviozd recently, o
vide Min oy Def lettcr No ©7169/AF/PS 3(a)90/D(Pay/Services)
have Also beun revised in r2siect oy scr/ice personn:l,  AS
per tie ibid Govt ordir vield ar-as amg wiil ke C!asodif i
as field areas and modificu fi:14 ar as on'y, 1he etzil:
of newiy defined ficld arcas .n: nodifisd fleld 52 15 cone
taipn.d in Appx 'A' ani '@t respectively Lo this letler,

2o It 1s proposzd to extend th suu  concossic e £
civilians employed ia the field arggs as ih2y serve sise iy
stde—with services person.el under Sinilar cenlilions in the
given ar.as, They ar. alsy required t move in {2 tho bordér

areas and also serve in J nse jurqies risking theiv lives fom
performing duti s assignce to them, o

[

3. The following proposals for conCessions/alleo “ances to
%efence clvilians posted i1 these nreay have Leorn “tosesedl to
“in of Def for consideration ;-

{(a) Defence civilians SaLving Ln Jleid areae and mo (ie
fied fleld arcas to we eligivli. te ih grant ¢ 7117
area allces an. compensatory mo ifi=c ie)l. ) . -1 alises
respactively at the follswing rutes o.

B b4

Iudtxcf mu¢-11~lqﬂank;f.
fleld aroa Coiy Mmodie
allces fisu field

] . {are :llce
----4--\‘---..-- -.....................(a....q......... v o - ew
For Pay upto 900/« ,er mont™ 3T - e VI /=P
For puy exceeding B5,900/- b, 450/= M Mo 175 /2Dy

but not exceeding &, 1500/-PM

For pay exceeding I, 1500/-PM e 6950/ ~2M Vet M /bid
but not exceeding Bs, 2300/-PM

For pay exceeding Rs,230 /-Pi PLE0/ /= 4300/ -PM

3
o v 8w o0 fm



ﬂ . | — 36~ (-

-2 ~
R j._-
' \.).1..... _.........' _____ —- e e . e . - - 2 _.*....-.h__.g..-_......
“ but not exceeding k., 3000/-PM
For pay exceeding bk, 3000/-PM Rse 975/ ~PM Bs, 325/-PM

(b) The special comp :nsatory alloce such as Hill Compensa=-
tory and winter allces, Bad claimate allces ~te not bo be
addition to thls allowances, :

(€) The other concessions in kin. at Pr sent adrnissibl
in full field areas as per details given in Ammexure 'C!' to
Min of Bef OM No A 02584/AG/PS—3(a)797—$D (Pay/Services) dt
23 Jan 64 as amended from time to time to continue to be

, admissible in th. newly defined fidld arca listed at assx

i 'B' to this letter,

;; (d) The above mentioned allowances will not be admissiblc
g to 1~ '

(1) static formation/units eg, military forms, MES, ‘ (
Recruiting office, Y .aining centres and vstablishments, ‘

(11) NCC Directorates and Units, >VLA

(111)TA units unless embodied, | Co Q?%;:A%l g
k

(iv) Record office ai - similar estapblishments,

4, High altitude/Uncongenial climate allce Civilians serving Q)&fuw
in field areas which area situated as a helght of 9000 ft and

above including uncongenial climate areas below the height ¢f

9000 ft to be entitled, ¥ahr The details of these araas are qiven
in Appx 'C' to this letter, The rates of digh Altitude/Unconge~
nial climate allowances are given as under :-

+ 31
SF

¥
Y
& BN

.
-u-‘----—---

Pay Cat -I (Height from Cat-II
9000 ft to 15000 (Height
ft incl uncongenial above

climate areas of 15000 ft
/} 9000 ft excl

Siachen)

For pay not exceeding &, 950/- Bse 100/-PM Rs, 150/=PM

- For pay exceedin, B,950/-Pit Bs, 140/=PM ke 210/-EM
B but not axceeding k,2300/~PM kyt8e aitn '

b For pay exceeding b, 1500/~PL s, 180/~PM Bs, 270/ ~PM

i but not exceeding B,3000/-P);
T% For pay exceedin, M,3000/~PM Rs, 300/-PM Bs, 325 /=PM
/] - aws e ey e -t en O e

” The High AltitudefUncongenial climate allowance to be
o admissible in addition to the field Compensatory allowances
: and other concession in kind,

! e Command Headquarters are requested to «xamine tne above
proposal submitted ti Ministry of Defence and given their comments
/views, Annual financia) lmplication on the above proposal may
please be worked out separately in respect of field allce medie
fied field area allce and High altitude/Uncon enial climate

allce and mm furnsihed to this Heacquarters la..st by 20 May G4,

(sd/= x x x x x )

(Promod Ji Saxena)

SCSO

Dir.ctor (nb')

Org 4 (Civ)(d)

for Adjutant Gen<:ral
RESTRICTED
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AT SR N THE COUTT OF SHAT L, SOSRNS JANTit, DERUTY CON I~
T 50 10ME 1(f3mu¢L PAGALAND, DINAPUR,
- ’ ) .
) ' Civil Sult Wo, 2058/13
' - ‘ ' Sokhu Semy and 047 ) t
’ : " . - Ver AL KR
. - Union of India and 4 gthara
gl ' e
Thiw casa has been T1l¢d by Plaintiff who sre numboxing
847, The Plaintiff are a 1 civilizn emploveas v = "~g under
. ' oy LB? Work: Snglneor Ar@a C/o 99 A.P,0, under tho Mg nl&tﬁyA
‘ jﬁkﬁ“luymﬁf Dgfonco and are posted in the Stato of Nagalend,, Thu.
Ggrﬁx £ Pla*n\é‘f clala that being clvilfan employoes under the
‘ o Ministyy of Defance, Government of Indie, they arc enti-
% tled tg certaln frea concessions and other aikauancmv as
% \ per %o mont. of India, finistry of Defonce lettar Yo,
; Y ‘ AJC2484 /S/Pba3(a)/97f5/0{?ay/5ervico), dated 29th Jan,
) B x'.:‘\?:fl%ﬁﬁﬁi Free concessions and “acilities are qfantcﬁrto the
— “civilian ermloyens posted in fleld srations. The aid
\ , . facllities are. mentionad in ARNDURE-®A® to the plaintn
} 4 : U‘(U?Ihe pla*ntiff§ algso claim that bes ides tha Freo Fiald
: Jtd*ﬁuiﬂsi‘ Canes5LQn$;7{hé quarnaOA“of India elso granted apacia}
l ) . Duty Allovznce 2nd Speclal Corponsatory (Remoto Locality)

. ( Jo ~ Allowanca videuﬁovarnﬁant'nf Indic Minfstry of Dsfanco
- ! )fﬁq, ~ lettar Ho.4(l9)/83 (Ctv-X) dated 11-01-1984 which is -
’ } /‘ : ,§{XU1E~ Exhibit-P«4 and Goverrment of India, Minigtry
o C (Ot 5f Finance {Department of Expenditure) O.M. Mo, 2001419/
| L OBEY IV duted 23-09-1955 wnich is i PREXURECm Exhi i b it e Pa

-l

.

Quw“ThG tHouse Rent Allowanc? wes also grantoed by th&ngvqxna_l
oo ment of Indla, Mdnistry of Firsnco (Department of Bxpeon-
diture) O.¥. No,11013/86-£,11(3) dated 23-9~86 which 13
- AMMEXURELDw S init-P=0,. The 2laintiifs clalm that

i thaso
Vlewances ware granted oy the Government of Indla to
the Civilian Employenss @s duch they ar2 entitlad tg.be _
paid the szme and &n thoe rbsence of any cpecific and clear
orders free tha Sevarn=ment of Indis, these allovances ¢an
- Aot De witrenald by ehe defendent No D who fs Jlie Aved
Aceounts (FPicer, Shillonge The olalntiffs clalm that thae
aald daftandaent No.9 hize vithout any epecific instructions
or orcurs {rom the Govsvarant of Irdia has with~hold tha
! , poyment. o] the gedd elledsacoy by nls lotlers ito, P/ 11/
i | F/413/1 coted 23-Clel$07 winch fo ARNEXUAE~E-Bxhibiteb-T7 7,
[ ' 249398 ¢dated 20-07-07 which e ANMEAUR ..

- : Folxhibit-P=B8; lotter Yo.P/H/i »‘*--ﬁ/QOrr doted 19.01~63

\ ’ .
. . - )
. : . : )\/4‘)\ Coarntd,ee & e

Chanua Stip Ko, G2

?




| — hg- X
which is ANNEXURZC-Hhibit-P-9p letter Mo, PAY/10/8, '
313/1 dated O5-07-198% which fs ANIEYXURE-H-Exhibit-
P10 jrom 01-03-8%, Since thore i no specific ins-
pructions or ordors of the Governuent of India not

to pay or with~held the saild alleeencos, the plaintliff

ccladm that the defendent NooJd hez no authorlty to with=

held the payment of tha gsaid allowances to the plainte
iffs. The plaintiffs therefore clzimg for the follow~
ing LUl(Qf 3ee

(A A decres to tho effect that the plaintiffs are

. entitled to all the following allowances as
., admissible and granted by the Government of
g India. o

J (1) SPECIAL DUTY ALLOHANCE - es por Government
4 - of Indta,™inistry of Dofence Mo.4(19)/03/
S | D{Civ-1) dated 11-01-84 with effect from
- Yarch,1935, ' '

oy (11) SPLCIAL CCPENZATONY{REMOTE LCCALITY)
ALLOTANCE « as per Government of India
Yintstry of Financo (Depzrtment of Expe

LU
-

\ﬁ*; enditurs) O.¥.No,20C14/9/86-E IV datcd v

- 23-09-86,
(1ndl) | of India, Ministry of Financs (Department
[ 4 '

g ;ﬂu of Expenditure) O.M. %o, 11013/2/86/E-11(B)
An® ) .

dated 25-C3-E5, _ -
(b) " A'decreo to the effuct that the defendente to
- pay the above slloxance without further delay
- with arrears,
(c) - Cost of the Sufit,

(d) Any other rellef or roliefs which the Hon'ble
Court dasm T4t and propor,

The defendents nave slso £iled theiy W“itten

statemaent. The stand tzkon by the defendents is that since

the plaintifis are onjoying Froc Field Concessions, they
are not cntitled o clalin the othor allovancss, The
agefendante in Pora O of thelr Wrlttan Ststement has
stated that the plaintiff as por Government of India,
MinSatry of Dofancy letter Wo,4(19)/83/D(Civ-1) dated

11wCiedd whlch L8 SOOI T Tyl hit e Pt wan 40

- Y

.
T et

PR R ot Y FO .. Ty g PR § o T T
WO v ek ly cha upenn Veiruer g, 1000, Homvever the
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R
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salte was uioppned ug It was claxrifioed by COA Patna vido
lottor Ro, 29/0,/ 7078/ IX dniad 16.Cew 1995, which g oxhie-
Gited by tha delandente op DhiLIt-De3, The dofondents
state that sinco t3 clari?icaticn has beon made by tha
COA Patna vido thoir letter doted 19-04-86, the plain-

tiffs are not entitled to the othor sllowznces since they
are in ,usuipb of the Froo Figld Sorvice Concoussions
Mo defondants hove 4n pare 7 oof the writien ctotement
have also donfed tha€ the pleintiffs service condition
ara not tho size as those other Central Covernment Eme
lquuda The centention of the dufendonts {s that the

lejnt (o sro rotentitled o clninm the other al)oe
Y

wancen.grantec 7 tho Go-vernment of India cince they
arg enjoying the Free Fiold Service Concossions and
{
thelr ¢lain ic absolutely JYSG‘”»u and unfounded,
After goling through the plaint and tho Vritten

caa iy [ %

PR -y e JET & e e e P :
L closmant, the Court frarod as reany as 24 {gs The

plaintlfs owamined cenly ene m*an,a,'pla&ntiff No.l

Sokhu Semy who was also crozsexanined by tho defendonts.
ino dd{onddn&s;oxamincd o witnossos who ware elso cross
oxaninagd by the plaintiffso ATeer clesing the evidonco

of both tha perties and 2ltor exhiibiting the documonts

of baoth tho partioa tho casve was ordered for fho final
srgument which was to be hsard on 15-11-94, Tho Counsals

for “bLoth the pa rties were elso dirscted to f4lz written

Lrargunents to assist the Ceourt,

1,‘31 15-11+94 the dey of the final arqument of thae
cava, the counzol for thoe plaintiffs Shri X, HMoruno
produced and breusht te 2ha notice of this Court, throo -
judgmant of the Cantral Ad=winfstrative Tribunal, CGuwalhutl
Sench, wharefn the Tribunal ordercd that the threae alle
C#aANCos o ~ _

(a) Special Coempensatory (Rezote Locality) Allowances
(b) Spacial Duty Allowanceoe ‘
(¢) Heuso Rent Allozances |
granted by the Governzant of India vide O.14.4(19)83/D
(Cival) dated 11-01=94 which was cubsequoantly covered
by QuHto,2CO14/16/28/E-1IV/E-11(0) dated Ol-12-06 and
OuMe Mo, 11013/0/5578,11(8) ¢a2ted 25409485 are admizsible

ared *ho patiticnors ara entitle: Yo tha ssme In the absencs

~

contd, . 4/=
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of any order or instruction from the Yovernment of

India and the said allovancaes are poayabloeo with effoct
from tha date of enforcing the revissd pey scalo of
1936, Th9o3a ihres Sudgements are roported dn Original
Application No,48 of 1989, riqinnl Application Wo,49(G)
of 1989 and Criginal #pplication Yo.50 of 1989 decided
on 29-02.94, The s53id apylicat*cns viore filed by Shri
D.3.50nar and 143 others — vorsus - Tha Unfon of Indla
and athors. e said potizicners ave Civilian Employeas

Lo *’iu“ in the cctablishnent of the Garrison Engineer,

SSNNN Tﬁv counsel for the pleintiifs, Shri 1 "Meruno has
) drawn iy atiantion o7 thi~ Court =heo

vinothe goid three
ot plaintiffe in this

prosens sult Mo.zob <f 1533 cro sleo Civilian Employons

UHQO;ﬁ;hO Mintstry of Defence and similarly placed in

- &b

[£%
3
o

R T ST ST SOt
JU'-_}(:‘@--.\JH'.-J SN gLl

‘- » P
tng”oanmn poeiticon 2 that of the poecitioners of tho sald
Shoe judgsmonts ond whe tars ordors of oho Sevoramant
GU inc o Loveload tn thg proesont suli 1o,25% of 1937

aprLoiene sem2 os iavelved fn the threo judganonto of
e

WY Cual L, refarred by hin, The Counsol for the plaintiffs,

nas olao droon e zitention ¢f thic Court thet the ros-~
nondovns Hoo2 and Do Uhe thoon CoAL DL Judgueaent Telarged

v 4 CoSe Ro, 393 of

%
‘

dofandant YNa.9 a< such the csmno fudgomant i3 bindin
-

Lereeupory Laen whth reforence o the prcsunt Cana WNo,2DdD of -

T 1908, Thos Ccunusel Jurihor 5u‘zi ted that since the case
is o covaved gave, this Hon®ble Court nay also pass its
judgemont draw the decree in Cores of tho sald threes
judgarnt of <he Contral Adainistrative Tribunal, Guwahatl
dench.
The Counsel fow the Zefendunte Shri LB, Y, Renthungo
aleo submits that in view of the said throa Judgoments

aso 23 ¢2ch he hags no gubmiselons %o

-1 U N S S T P P P PR S s Y S AN o
nma¥o on thna juedgoronts o tho caxe In nond Ge5. 250
- - . . . f o . b
, vl LS QEG, hewover, dnowlos ol ol EL11) of “Uuite lo,

Alr9)oa/u(civel) doted L1-01-94 which iz Exhibit{~P-4, the
Counsal for i

1)

that thoso employaecs
e Inecomy Taz will rnot bo oligible for

x/}\ , Contd, .,/
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this dpecis) Outy Alloance as guch thic Hon'ble Court
should' pagss an order this eifact,

©The Counsol for tho pleintiffs rebutted this submie
ssions on the ground that his lsste is not relevant at
cil ana not an fsseve bvzfere thie Court. 1t is further
submittod that the 1924 ordee has bSzan supsrcsdod by thao
1986 order sg such whatevar {nstructions ara contained in
the instructions O,M.%5,20014/15/85 E-IV/E-11(B) dated
01=12+88 and O.4. H0.11013/2/36-E,1I(3) datod 25-09-26

ted upone In ylew of thic, the submissions made
ﬂ -

L3
7
Fe
"~
Q
b

the da2fcndants £hat thosa wWoo ATEG @Xw
cmntad frem Incone Tax are nct elizible for the gaid alle
svancy doan not hold ooy ground, The Counsael for tho plﬁ«
Intiff mubmits that in Orlginel fpplicztion Yol 4B and a9
of 1939, the Hiice "emorardum Yo, 20014/ 16/8-IV/E.11(B)
dated Clwl ~-29 was Issuved to 872 W.I.S,, while the~same
0. 1o Mo, 200L4/9/26-8 TV dated 23-07-36 was issued to the
. 30, Caly +ha datos und year zre difforent
but the other fiqures and contents are the same in both
o Aheitlifice Vnmoranduﬁq The dat
(o]

e T 11013/2/85.12(8B) dated 250w
the sama,

e and figures in O, Ho,
5 fn »oth tho ceses aro

(D " ' I heve resrd ooth the coungels for the phfuiﬂS,
}/ rlpj ( After qoing through the said judgerents of the Contral

1.0 ndminigtrative Tribunal, Guwehati Zonch in Uriginal App=~
rq<3¥3‘iicayi“ﬂ ho, 48, 49 and 50 of 1959 placod bafore mn, which
1\(m“\ 13 [t on record Ind after going through the case records

e

Pt v tand tho docurdnts? tled by the pirties, I am of the view
that the prescnt cage Mo,2%% of 1933 {3 a covered cagso

as admitied by boith the coungel ’or the parties ond as
statecd boforo tha Cours,

01’ D ER

In view o whze has bren otated above I do heroby

corder as followg fe

() In terra of the fucgevents dn Lolglinel Appllcation
Moo 48, z2nd 49 ¢f 1935, 1 docroe thet tha plaintiffs
are entluled te e ch:icl Zuty Allosanco and Spe=

cirl Temmanmzstory (Peodte Locality) Allowance as

| | Contd, .6/=
x/& X
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granted vide C.Vf,

L i AR o o T e
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Y0, 20014/9/85-E-1V dated

23-G9-85 with effoct from the dato of enforcing

tha ravised pay of 1925,

(b) In tsrms of the juﬂnmﬁnt of Original Aoplication
Mo 58 of 1383, 1 4

\yvliq Q.

",

"o, 11013

ecree that the plaintiffs are

antitled to the tiouse Rent Allowancn as arantead

/278K /6~T1(D) dated 2%-00.n4

ui v affact ‘rom the Tecomrandatinn af the Farth
ray owmissiow at the ratss as admisc<ibly 4p

uagal el

,ﬂll the

defendants
Juty Allewarca, Lrecfsl Coopensateory (Memese Locuslity)

’

gre cirsztad o pay the Specinl

Allowangs ard Houss Rane Allovwercs to the RAT (Eicht

hundrad and

«U;l

-+ et
.kat.\‘si u!i'"‘ 2

of twa menih

and ordar

Mo order Cor cost !

oW GOSts,
oAl

o
ot

presancoe oy

be mads avas

forty ceven) rlotnetgr.

Bod wie

8]

Toom She

+  Thy Juldgamant {5 nr

the

g

ACse rarey crn -

-

nothlo fudgemort within g Ireciod
dotn of

CoIncelpt of inie Ju3zement

=% made and perrtdos 45 Yaap their

Tencunced and daliverad {n

thls judgement and order may
th the partcies,

S4/- 1., Sesang Jamir,
Doeputy Commisbionnr(Judtcial)
&qaland, Uimarur.
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